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INDUSTRIES DEPARTMENT
NOTIFICATION
Shimla-02, the 6th July, 2026

No. Ind-II(B)1-1/2024.—The Governor, Himachal Pradesh is pleased to issue following
directions in order to streamline the process of transfer and posting of Mining Inspectors, Assistant
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Mining Inspectors, and Mining Guards, and to avoid administrative complications and potential
legal issues:—

I.

All transfer/posting orders of Mining Inspectors, Assistant Mining Inspectors, and
Mining Guards from one Mining Office to another, to the Geological Wing, or from
the Geological Wing to any Mining Office shall be issued only at the Directorate level
against sanctioned vacant posts.

For the purpose of regulating transfers and determination of normal tenure/stay under
the Transfer Policy, the stay shall be reckoned from the actual place of substantive
posting against the sanctioned post, i.e. the Geological Wing or the concerned Mining
Office, and not from the area/location where the official may have been
deployed/deputed for field duties within the jurisdiction of the same Mining Office.

Deployment/deputation of officials by the concerned Mining Officer within different
areas/locations falling under the jurisdiction of the same Mining Office for operational
requirements and checking illegal mining activities shall be treated only as internal
field deployment and shall not amount to transfer/posting for the purpose of
tenure/stay.

This notification shall come into force with immediate effect and all concerned authorities
are directed to ensure strict compliance.

By order,

R.D. NAZEEM,
Addl. Chief Secretary (Industries).
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[Authoritative English Text of This Department Notification No. Ud-A(3)-11/2024-Mandi Dated
08-07-2026 As Required Under Clause(3) of Article 348 of The Constitution of India].

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2, 08th July, 2026

UD-A(3)-11/2024-Mandi.—In exercise of the powers conferred by sub-section (1) of
Section 27 of the Himachal Pradesh Municipal Act, 1994 (Act No. 13 of 1994) read with sub-rule
(6) of rule 90 of the Himachal Pradesh Municipal Election Rules, 2015 the Governor of Himachal
Pradesh is pleased to notify in the Official Gazette election of the President and Vice President in
respect of Municipal Councils/Nagar Panchayats of District Mandi, HP, as under :—

SL Name of Name & Address of Elected President & Vice-President
No. Municipality
1. | Municipal Council President Vice-President
Sundernagar

Smt. Ruma Devi, Member Ward | Sh. Lakesh Kumar, Member
No. 10, Municipal Council | Ward No. 7, Municipal Council
Sundernagar, District Mandi | Sundernagar, District Mandi
(H.P.). (H.P.).
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2. | Municipal Council | Smt. Santosh Kumari, Ward | Sh. Pyar Chand, @ Ward
Jogindernagar No. 2, Municipal Council | No. 1, Municipal Council

Jogindernagar, District Mandi
(H.P.).

Jogindernagar, District Mandi
(H.P.).

Nerchowk

3. | Municipal Council | Smt. Pushpa Devi, Member | Sh. Lal Singh, Member Ward
Sarkaghat Ward No. 03, Municipal Council | No. 7, Municipal Council
Sarkaghat,  District =~ Mandi | Sarkaghat,  District =~ Mandi

(H.P.). (H.P.).
4. | Municipal Council | Smt. Meena Kumari, r/o Village | Smt. ~ Swati, 1o V.P.O

Dhangu, P.O. Ratti, Tehsil
Balh, District Mandi (H.P.).

Bhangrotu Tehsil Balh, District
Mandi (H.P.).

5. | Nagar Panchayat
Rewalsar

Sh. Labh Singh s/o Sh.
Bhagirath, Member Ward No. 7
Nagar Panchayat

District Mandi (H.P.).

Rewalsar,

Smt. Santosh Kumari w/o Sh.
Deepak Kumar, Member Ward
No. 2, Nagar Panchayat
Rewalsar, District Mandi (H.P.).

6. | Nagar Panchayat
Karsog

Sh. Kishore Kumar, r/o Ward
No. 6, Nagar Panchayat Karsog,
District Mandi (H.P.).

Sh. Uttam Chand, r/o Ward No.
06 Nagar Panchayat Karsog,
District Mandi (H.P.).

The result of the election of the President and Vice-President of the above-mentioned
municipalities, hereby notified, shall be subject to the final outcome of the proceedings pending
before the Hon'ble High Court of Himachal Pradesh, in terms of the order dated 15-06-2026 passed
by the Hon'ble Supreme Court in SLP (C) Diary No. 35733/2026-State of Himachal Pradesh VS.
Sanjay Chauhan.

By order,
Pr. Secretary (UD).
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[Authoritative English text of this Department Notification No. UD-A(3)-12/2024-Hamirpur, dated
08-07-2026 as required under clause(3) of Article 348 of the Constitution of India].

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2, 8th July, 2026
No. UD-A(3)-12/2024-Hamirpur.—In exercise of the powers conferred by sub-section (1)
of Section 27 of the Himachal Pradesh Municipal Act, 1994 (Act No. 13 of 1994) read with sub-
rule (6) of rule 90 of the Himachal Pradesh Municipal Election Rules, 2015 the Governor of

Himachal Pradesh is pleased to notify in the Official Gazette election of the President and Vice-
President in respect of Nagar Panchayat Bhota, District Hamirpur, H.P., as under :—

Name of Name & Address of Elected President & Vice-President
Nagar Panchayat
Nagar Panchayat Bhota President Vice-President

Smt. Saroj Kumari, Member, | Sh. Baldev, Member, Ward
Ward No. 1, Nagar Panchayat | No. 6, Nagar Panchayat Bhota,
Bhota, District Hamirpur (H.P.). | District Hamirpur (H.P.).

The result of the election of the President and Vice-President of the Nagar Panchayat Bhota,
hereby notified, shall be subject to the final outcome of the proceedings pending before the Hon'ble
High Court of Himachal Pradesh, in terms of the order dated 15-06-2026 passed by the Hon'ble
Supreme Court in SLP (C) Diary No. 35733/2026-State of Himachal Pradesh VS. Sanjay Chauhan.

By order,

Pr. Secretary (UD).

DOOR-TO-DOOR GARBAGE COLLECTION & DISPOSAL BYE-LAWS 2026

NOTIFICATION
Dated, the 8th April, 2026

No. 339 /MCD.—The following Bye—laws made by Municipal Council Dalhousie, Distt.
Chamba, H.P. for regulating The Door to Door Garbage Collection & Disposal-2026 in exercise
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of the powers conferred by section 202 and 217 of the Himachal Pradesh Municipal Act, 1994 (Act
No.12 of 1994) read with rule 15 (zf) of the Solid Waste Management Rules, 2016 having been
confirmed by State enforcement, as required under section 217 of the aforesaid Acts are hereby
published for general information, namely.

BYE-LAWS FOR DOOR-TO DOOR GARBAGE COLLECTION & GARBAGE DISPOSAL
AT MUNICIPAL COUNCIL DALHOUSIE, DISTRICT CHAMBA, H.P.

CHAPTER-I : GENERAL

1. Short title and commencement.—(a) These Bye—laws maybe called The Door-to-
Door Garbage Collection and Disposal Bye-laws 2026 of Municipal Council Dalhousie for
municipal solid waste management & disposal.

(b) These bye—laws shall come into force from the date of their adoption by the Municipal
Council and already being implemented in the municipal area.

(c) This shall apply to Municipal Council Dalhousie municipal area.
2. Definitions.—In these rules, unless the context otherwise requires,

(A) “act” means the Himachal Pradesh Municipal Corporation Act 1994 and Himachal
Pradesh Municipal Act, 1994;

(B) “bulk waste generator” means and includes buildings occupied by the Central
government departments or undertakings, State government departments or undertakings, local
bodies, public sector undertakings or private companies, hospitals, nursing homes, schools,
colleges, universities, other educational institutions, hostels, hotels, commercial establishments,
markets, places of worship, stadia and sports complexes having an average waste generation rate
exceeding 100kg per day;

(C) "bye-laws" means regulatory frame work notified by local body, census town and
notified are at own ships for facilitating the implementation of these rules effectively in their
jurisdiction.

(D) "composting" means a controlled process involving microbial decomposition of
organic matter;

(E) "disposal" means the final and safe disposal of post processed residual solid waste and
inert street sweepings and silt from surface drains on land as specified in Schedule I to prevent
contamination of ground water, surface water, ambient air and attraction of animals or birds;

(F) “domestic hazardous waste” means discarded paint drums, pesticide cans, CFL bulbs,
tube lights, expired medicines, broken mercury thermometers, used batteries, used needles and
syringes and contaminated gauge, etc., generated at the household level;

(G) "door to door garbage collection" means collection of solid waste from the door step of
house holds, shops, commercial establishments, offices, institutional or any other non-residential
premises and includes collection of such waste from entry gate or a designated location on the
ground floor in a housing society, multi storied building or apartments, large residential,
commercial or institutional complex or premises;
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(H) “dry waste” means waste other than bio-degradable waste and inert street sweepings
and includes recyclable and non-recyclable waste, combustible waste and sanitary napkin and
diapers, etc;

() “dumpsites” means a land utilised by local body for disposal of solid waste without
following the principles of sanitary land filling;

(J) "fine/penalty" means penalty imposed on waste generators or operators of waste
processing and disposal facilities under the Bye-laws for non-compliance of the directions
contained in these Bye-laws;

(K) “municipality” means the municipal Council /Municipal Council of Himachal Pradesh;

(L) “non-biodegradable waste” means any waste that cannot be degraded by micro-
organisms into simpler stable compounds;

(M) "sanitary land filling" means the final and safe disposal of residual solid waste and inert
wastes on land in a facility designed with protective measures against pollution of ground water,
surface water and fugitive air dust, wind-blown litter, bad odour, fire hazard, animal menace, bird
menace, pests or rodents, greenhouse gas emissions, persistent organic pollutants slope instability
and erosion;

(N) “sanitary waste” means wastes comprising of used diapers, sanitary towels or napkins,
tampons, condoms, incontinence sheets and any other similar waste;

(O) “schedule” means the schedule indicating the rate in respect of sign boards;

(P) "secondary storage" means the temporary containment of solid waste after collection at
secondary waste storage depots or MRFs or bins for on ward transportation of the waste to the
processing or disposal facility;

(Q) "segregation" means sorting and separate storage of various components of solid waste
namely bio-degradable wastes including agriculture and dairy waste, non-biodegradable wastes
including recyclable waste, non-recyclable combustible waste, sanitary waste and non-recyclable
inert waste, domestic hazardous wastes, and construction and demolition wastes;

(R) “service provider” means an authority providing publicutility services like water,
sewerage, electricity, telephone, roads, drainage, etc;

(S) ‘“‘user fee/charge” means a fee imposed by the local body and any entity mentioned in
rule on the waste generator to cover full or part cost of providing solid waste collection,
transportation, processing and disposal services;

(T) “waste picker/Collector” means a person or groups of persons informally engaged in
collection and recovery of reusable and recyclable solid waste from the source of waste generation
the streets, bins, material recovery facilities, processing and waste disposal facilities for sale to
recyclers directly or through intermediaries to earn their livelihood.

Words and expressions used herein but not defined, but defined in The Environment
(Protection) Act, 1986, The Water (Prevention and Control of Pollution) Act, 1974, Water
(Prevention and Control of Pollution) Cess Act, 1977 and the Air (prevention and Control of
Pollution) Act, 1981, Himachal Pradesh Corporation Act, 1994, Himachal Pradesh Municipal
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Act, 1994 and Solid Waste Management Rules, 2016 shall have the same meaning as assigned to
them in the respective Acts and Rules.

CHAPTER-II—Management of Municipal Solid waste

3. Municipal Solid Waste Management.—The Municipal Council shall establish an
integrated Solid Waste Management (SWM) system with an aim to reduce the amount of waste
being disposed, while maximizing resources recovery and efficiency. The preferred waste
management system shall focus on the following points, namely :(—

I.  Reduction and reuse at source : The most preferred option for Solid Waste
Management shall be prevention of waste generation. It will be helpful in
reducing the handling, treatment, and disposal costs and specially reduce various
environmental impacts such as leachate, air emissions and generation of
greenhouse gases.

II.  Waste recycling : Recovery of recyclable material resources through a process of
segregation, collection and re-processing to create new products shall be the next
preferred alternative.

III. Composting : As far as possible the organic fraction of waste shall be composted
and used to improves oil health and agricultural production adhering to norms.

IV. Waste-to-Energy : Where material recovery from waste is not possible, energy
recovery from waste through production of heat, electricity or fuel may be
preferred. Bio-methanation, waste incineration, production of Refuse Derived
Fuel (RDF) and co-processing of the sorted dry rejects from municipal solid waste
are to be commonly adopted “Waste to Energy” technologies.

V. Waste disposal: Remaining residual waste, which ideally comprises of inerts,
shall be disposed in sanitary landfills constructed in accordance with stipulations
of the Solid Waste Management Rules, 2016.

VI. The Integrated Solid Waste Management system shall be environment friendly.
Waste minimization, waste recycling, waste-to-energy strategies and land fill gas
capture and use which are promoted in the Solid Waste Management Rules, 2016
shall be adopted for reduction of greenhouse gases.

CHAPTER-III—Municipal Solid Waste Collection & Transportation

4. Segregation & Primary Storage of Municipal Solid waste.—(a) It will be prime
responsibility of every waste generator/citizen to segregate the waste generated by the min three
separate streams namely bio-degradable, non-biodegradable and domestic hazardous wastes in
suitable covered bins and hand over segregated wastes to authorised waste pickers or waste
collectors designated by ULBs or Agency Hired by ULBs once a day or at the frequency as decided
by respective local body on the timing fixed by the service provider. Every citizen has to pay a
fixed monthly rental for the services of door to door garbage collection.

(b) Waste generators shall be encouraged to segregate waste and store at source in three
separate colour bins i.e. green-for biodegradable waste, blue-for non-biodegradable, red-for
domestic hazardous waste.
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(c) All institutions with more than 5,000 sqm area shall, within one year from the date of
notification of these bye-laws and in partnership with the Municipal Council, ensure segregation of
waste at source by the generators, facilitate collection of segregated waste in separate streams,
handover recyclable material to either the authorised waste pickers or the authorised recyclers. The
bio-degradable waste shall be processed, treated and disposed off through composting or bio-
methanation within the premises as far as possible. The residual waste shall be given to the waste
collectors or agency as directed by the Municipal Council.

(d) No person shall organise an event or gathering of more tha none hundred persons at
any unlicensed place without intimating the Municipal Council, at least three working days in
advance and such person or the organiser of such event shall ensure segregation of waste at source
and handing over of segregated waste to waste collector or agency as specified by the Municipal
Council.

(e) Used sanitary waste are to be securely wrapped as and when generated in the pouches
provided by the manufacturers or brand owners of these products or in a news paper or suitable
biodegradable wrapping material and place the same in the bin meant for non-bio degradable waste
or dry waste.

(f) Every street vendor shall keep suitable containers for storage of waste generated during
the course of his activity such as food waste, disposable plates, cups, cans, wrappers, coconut
shells, leftover food, vegetables, fruits, etc., and shall deposit such waste at waste storage depot or
container or vehicle as notified by the Municipality.

(g) Store construction and demolition waste separately, as and when generated, in his own
premises and shall dispose off as per the Construction and Demolition Waste Management Rules,
2016.

(h) Bulk waste generators of garden and horticulture waste like park, stadium etc. shall
store separately in their premises and dispose of the same as may be prescribed by the Municipal
Council from time to time.

(1) No untreated bio-medical waste, e-waste, hazardous chemicals and industrial waste
shall be mixed with municipal solid waste and such waste shall follow the rules specifically
separately specified for the purpose.

(j) Every waste generator has to ensure that there is no practice of burning or burying the
solid waste generated by him, throwing on streets/open public spaces outside his premises or in the
drain or water bodies.

(k) Littering of waste on streets/open space/water bodies/drain shall be fined on the spot.
On iterative they will be punishable and can be subjected to court as per rule.

(I) Time to time awareness generation campaigns should be organised to motivate people.
RWA (Resident Welfare Association), Local NGOs, representative of public association and
elected local member should be involved in the programme to motivate citizen.

5. Primary Collection of Municipal Solid Waste.—(a) Each and every house in the
city/town should be approached for the primary collection of waste by means of wheel barrow,

push cart, tricycle, small auto tipper depending on the size of road available.

(b) Municipal Council have to arrange for daily door to door collection of segregated solid
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waste from all households including slums and informal settlements, commercial, institutional and
other non-residential premises. From multi-story buildings, large commercial complexes, malls,
housing complexes, etc., this may be collected from the entry gate or any other designated location;

(¢) Municipal Council have to establish a system to recognise organisations of waste
pickers or informal waste collectors and promote and establish a system for integration of these
authorised waste-pickers and waste collectors to facilitate their participation in solid waste
management including door to door collection of waste;

(d) Municipal Council have to facilitate formation of Self Help Groups, provide identity
cards and there after encourage integration of informal waste picker sin solid waste management
including door to door collection of waste.

(¢) Municipal Council have to collect separately waste from sweeping of streets, lanes and
by-lanes daily, or on alternate days or twice a week depending on the density of population,
commercial activity and local situation.

(f) Municipal Council have to collect horticulture, parks and garden waste separately and
process in the parks and gardens, as far as possible.

(g) Time for the door to door collection services will have to fixed by the concern ULBs.
Generally timing should to be between 6:00 A.M. to 9:00 A.M. For proper waste collection vehicle
such as tricycle, auto tipper used for door to door garbage collection should be equipped with
Alarm with audible decibel fixed as per the rules and timing should be strictly followed by the
sanitation workers.

(h) For door-to-door garbage collection from commercial complex, offices and secondary
bins timing should be between 7:00 A.M to 5:00 P.M.

(1) For proper solid waste management & grievance redressal Municipal Council should
setup small office/centre in each ward within their boundaries.

() Under door to door services user charge for collection should be formulated on the
following criteria :

Sl Category Subcategory Further ULB Fee
No. Categorization Name
1. Residential Household Area less than 2000 | M.C 100
Sq. Feet Dalhousie
Area more than 200
2000 Sq. Feet
2. Pan Shop 100
Tea Shop 100
Confectionery & 250
. Veg. Shop
Commercial Shops Vegetable & Fruit 1000
Shops (Wholesale)
Vegetable & Fruit 250
Shops (Retail)
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Groceries & Daily 100
Needs Shop
Clothes Shop 100
Eateries (Food 650
Production &
Distribution)
Eateries (Food 500
Distribution Only)
Meat & Fish Shops 500
Dhabas 250
Saloon 300
Barber Shop 200
Beauty Parlour 300
Super Stores 500
Malls 2000
Per Floor
Private 1500
Restaurants
Private Hotels Upto 10 Rooms 1000
11 - 20 Rooms 2000
21 - 30 Rooms 3000
More than 30 4500
Rooms
Homestays/Bread n Upto 10 Rooms 1000
Breakfasts/Paying 11 - 20 Rooms 2000
_Guest 21 - 30 Rooms 3000
Facility/Hostels More than 30 4500
Rooms
Clubs 1500
Private Offices 2 Rooms 200
3-5 Rooms 300
6-10 Rooms 1000
11-20 Rooms 2000
More than 20 3000
Rooms
Private/Govt Bank 1000
Private Schools/ Upto 100 Students 1500
Institutions More than 100 3500
Students
Private Colleges/ Upto 1000 Students 3500
University More than 1000 5000
Students
Private Upto 100 Students 500
Kindergarten/ Day More than 100 1000
Cares Students
Workshops & Only Tire Puncture 100
Garages Repair
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Vehicle Repair 300
Vehicle Repair & 500
Spare Part Retail
Vehicle Show Room 1000
& Vehicle Repair &
Spare Part Retail
Saw Mill 500
Street Vendors 100
Street Hawkers 100
Private Marriage 2000
Halls
Cinema Halls 2000
(Theatre &
Multiplexes)
Slaughter house 5000
Others 100
3. Industries Micro Industry 1500
Small Industry 2000
Medium Industry 3000
Large Industry 5000
4. Hospitals & Nursing Homes Upto 50 Beds 1500
Health Care 51 to 100 Beds 2000
More than 100 Beds 3000
Rehabilitation Upto 50 Beds 1500
Center 51 to 100 Beds 2000
More than 100 Beds 3000
Old Age Homes Upto 50 Beds 1500
51 to 100 Beds 2000
More than 100 Beds 3000
Private Hospital Upto 50 Beds 1500
51 to 100 Beds 2000
More than 100 Beds 3000
Laboratories 200
Private Clinics 500
Chemists 200
Others 200
S. Govt. Govt. Primary 100
Establishments School
Govt. Middle 100
School
Govt. 100
Senior/Senior
Secondary School
Govt. Angan Wadi 100
Govt. College 1000
Govt. University 5000
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State Govt. Office 500
Central Govt. 500
Office
ULB Office 500
Govt. Garden 500
Govt. Hospitals 1500
Govt. Dispensary 1000
Govt. Restaurants 1500
Govt. Hotel 2000
Govt. Marriage 2000
Halls/Community
Centres
Others 200
6. Others Charitable Trust/ 500
NGO any other
Registered Group
Private Garden 200
Orphanages 200
Heritage Site 200
Religious Site 500
Dairy Cattle and 1000
Animal Sheds
Pet Shops 500
Scrap Dealers 1500
Construction & 1500
Demolition Waste
Site
Any Other 2000
establishment not
mentioned above

Note.— User charge as prescribed above can be revised by the ULB time to time keeping in
view the polluter pay principal to meet the operation and maintenance cost of the services under
Solid waste management.

(k) User charges mentioned above for door to door services needs to be collected from
each and every house hold & other establishment of all the wards in the municipal boundaries of
the ULBs. Users charge decided above, contact person’s name & number needs to be conveyed to
general public through different media such a display on the vehicles used for these services,
hoardings, pamphlets etc. Also, awareness generation campaigns need to be organised.

(I) No manual loading or unloading of waste in compact or should be practised with open
hand or without safety measure as per the Solid Waste Management Rules, 2016.

6. Secondary Storage of Municipal Solid Waste.—Municipality by their own or with
the help of Agency hired needs to develop storage bins/secondary storage points for the collection
of waste generated in the town, they will also be responsible to monitor the condition of these bins
so that no filthy or unhygienic condition develops around. While establishing or monitoring
secondary storage bins following precaution needs to be taken care.
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a. Storage/Secondary storage bins should be designed and develop on the basis of the
quantity of waste generated, density of population in the notified municipal boundaries. Minimum
distance between two bins should be 500 meters and within radius of 1 Km maximum numbers of
bins should be limited upto to 5. Established bins must be covered with movable lid and must be
approachable/connected with metallic or non-metallic road.

b. Bins provided by Municipal Council or any hired agency should be designed in such a
manner so that waste disposed in does not get scattered in open atmosphere and it should be artistic
in nature so that it motivates people to dispose their waste in the bins not in open.

c. Bins placed at designated place by Municipal Council or any hired agency should
motivate people to practice waste segregation and it should be placed as per Solid Waste
Management Rule, 2016 having colour coding for different types of waste.

4+ Green: Biodegradable waste (Food Waste, garden waste)
L Blue : Non-Biodegradable waste
+  Red : Hazardous or toxics waste

d. Well-designed Vehicle like auto Tipper/Compactor should be used for the purpose
of transportation of waste and evacuating the bins.

e. All the cooperative society, residential welfare association/society, institutional
organisation will be responsible to place suitable quantity of bins approved by the Municipal
Council on the fixed place in their compound so that waste generated from there can be stored
properly and collected from time to time by the municipal vehicle. User charge for these services
fixed by the ULBs should be collected by the authorised person of local body.

f. It will be prime responsibility of all the waste generators/citizens to store and sell/hand
over the recyclable waste to the Rag pickers/Kabadiwala or person/organisation designated by the
Municipal Council. They have to ensure that no such waste is being disposed on the road/drain
/secondary storage bins/open space.

g.  Door to door garbage collection, secondary storage bins, collection & transportation,
processing of waste and disposal of waste in sanitary land fill site, all these services will be
provided by Municipal Council or any hired agency. ULBs will charge user fee for all these
services and viol at or will be fined on the spot or punished and can be subjected to court as per
rule.

h. Waste from the slaughter house, fish market, fruit & vegetable market is biodegradable
in nature, so proper storage facility should be designed so that no health hazard spreads from
this & facility for composting should be developed to make use of such waste in generating
organic manure from it. For ensuring proper disposal of such waste every generator have to
ensure best storage facility and segregation of such waste at source and door to door collection
should be practiced by ULBs to collect 100% of such waste and take to processing plant. On
Violation, waste generator should be fined on the spot or punished and can be subjected to court as
per rule.

i.  Municipal Council have to establish waste deposition centres for domestic hazardous
waste and give direction for waste generators to deposit domestic hazardous wastes at this centre
for its safe disposal. Such facility shall be established in a city or town in a manner that one centre
is set up for the area of twenty square kilometres or part thereof and notify the timings of receiving
domestic hazardous waste at such centres.
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j. Bio medical & industrial waste should not be mixed with municipal waste and such
waste should be stored and disposed separately asper the rules applicable. For the disposal of bio-
medical waste common Biomedical Waste Treatment facility (CBMWTF) should be developed in
each ULB either separately or on the cluster basis. By paying the fixed user fee such waste can be
easily disposed off.

k.  Construction and demolition waste should be stored separately as and when generated,
in his/her own premises and shall be disposed off as per the Construction and Demolition Waste
Management Rules, 2016. ULBs should fix user charge for transportation and disposal of C&D
waste and generator should dispose this waste by paying the charge as per the rules and at the
designated place. Disposing of such waste in open space, road side, common place will be treated
as illegal and fined asper the rules.

1. Gardening/Horticultural waste should also be stored separately at source. ULBs should
fix a day or two in a week and some place where generator should give their waste and from there it
should be transported to disposal site.

m. Dry leaves, plastic and other such waste should not be burnt in open; doing such
activity will be treated as illegal and punishable, violator shall be fined as per the rules.

n. Stray animal should be restricted from roaming in and around the waste disposal site &
secondary storage bins or any public place in the town.

o. Every citizen, institutions, office buildings, commercial complexes has to ensure that
there is no open discharge of grey water, black water or any other such polluted water in drain,
open space or on road which can spread health issues, doing such activity will be treated as illegal
and punishable as per the rules.

p. No person should dispose dead animal or any such material in open space, road side,
community park or any other place which can spread pollution and health issues, doing such
activity will be treated as illegal and punishable as per the rules.

q.- Municipal Council have to set up covered secondary storage facility for temporary
storage of street sweepings and silt removed from surface drains in cases where direct collection of
such waste into transportation vehicle is not convenient. Waste so collected shall be collected and
disposed of at regular intervals as decided by the local body.

r.  Municipal Council can develop bins free solid waste management facility but for this
100% waste collection from the door step of the generator should be ensured.

7. Secondary Collection & Transportation of Municipal Solid Waste.—(a) Each
storage bins/secondary storage bins should be attended daily by the help of auto tipper, tractor,
compactor etc.

(b) Closed vehicle should be used for the transportation of waste to reduce the frequency
of loading and unloading of waste compactor should be used.

(¢) Municipal Council will have to ensure safe storage and transportation of the domestic
hazardous waste to the hazardous waste disposal facility.

(d) Transport segregated bio-degradable waste to the processing facilities like compost
plant, bio-methanation plant or any such facility. Preference shall be given for onsite processing of
such waste.
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(e) Transport non-bio-degradable waste to the respective processing facility or material
recovery facilities or secondary storage facility. Ensure transportation of construction and
demolition waste asper the provisions of the Construction and Demolition Waste Management
Rules, 2016.

CHAPTER-I1V : Municipal Solid Waste Processing & Disposal

8. Waste Processing Plant:—Municipal Council with the approval of State Pollution
Control Board needs to develop solid waste manage ment/processing plant to make use of daily
generated bio degradable waste so that it can reduce the quantity of waste being disposed at the
sanitary land fill site.

(a) Municipal Council have to collect waste from vegetable, fruit, flower, meat,
poultry and fish market on day today basis and promote setting up of decentralised compost plant or
bio-methanation plant at suitable locations in the markets or in the vicinity of markets ensuring
hygienic conditions.

(b) Involve communities in waste management and promotion of home composting , bio-
gas generation, decentralized processing of waste at the community level, subject to control
of odour and maintenance of hygienic conditions around the facility.

(c) For the processing of biodegradable waste, the Municipal Council has to establish a
waste processing plant such as a composting plant-windrow compost plant, vermicomposting
plant , waste-to-energy, or any other such technology by their own or with the help of any other
licensed compan/firm/organization on Build-Operate-Transfer (BOT) or object-oriented (OO)
method.

(d) For the processing of mixed recyclable waste, the Municipal Council has to establish
recycling units such as incineration , RDF plant, or other such recycling technology by their own or
with the help of any other licensed company/firm/organization on Build-Operate-Transfer
(BOT) or object-oriented (OO) method.

(e) The municipality may also send the non -biodegradable/ dry waste as RDF to nearby
cement factories for co-processing.

9. Waste Disposal .—

(a) The Municipal Council has to stop land filling or dumping of mixed waste soon after
the timeline for setting up and operationalization of a sanitary landfill is over.

(b) The Municipal Council has to allow only the non -usable, non-recyclable, non
biodegradable, non-combustible, and non-reactive inert waste and pre processing rejects and
residues from waste processing facilities to go to the sanitary landfill.

(c) Sites shall meet the specifications as given in Schedule - I of Solid Waste Management
Rules , 2016 ; however, every effort shall be made to recycle or reuse the rejects to achieve the
desired objective of zero waste going to landfill.

d) The Municipal Council has to investigate and analyze all old open dump sites and
existing operational dump sites for their potential of biomining and bio-remediation, and wherever
feasible, take necessary actions to bio- mine or bio- remediate the sites.
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(¢) The Municipal Council has to ensure that in the absence of the potential for bio -
mining and bio - remediation of dump sites , it shall be scientifically capped as per landfill capping
norms to prevent further damage to the environment.

CHAPTER-V : Monitoring by Ward Committee

Constitution of Ward Sanitation Committee : A Ward Sanitation Committee shall be
constituted in each ward of the Municipal Council. The Ward Sanitation Committee shall have 11
to 15 members . The members of the WSC would comprise the ward member , sanitary supervisor ,
tax collector, or a designated officer by the Municipal Council for each ward , representatives of
Residential Welfare Associations (RWAs) of the ward , representatives from the slum sanitation
committee , representatives of Community Based Organizations (SHGs, youth clubs, etc.), local
leaders , senior citizens, etc. The Ward Sanitation Committee shall oversee the sanitation activity in
the ward.

Chapter-VI :—Stakeholder's Responsibilities
10. Responsibilities of various stake holders.—
10.1 Responsibilities of Waste Generators .—

(a) No waste generator shall throw the waste generated by him on the street, open
spaces, drains, or water bodies.

(b) No person shall let the dirty water, mud, night soil, cow dung, urine, or polluted water
from their own house, organization, or commercial establishments accumulate in their own
compound nor let it flow on common streets in a way that the environment gets polluted by
foul smell or poses a threat to public health.

(c) To wrap securely used sanitary waste as and when generated in a newspaper or suitable
bio- degradable wrapping material and place the same in the domestic bin meant for non -
biodegradable waste .

(d) All citizens shall have the responsibility to dispose of the recyclable waste generated in
their complexes to the waste pickers authorized by the Municipal Council or waste collector or
containers of the Municipal Council and not put it on the road under any circumstances .

(e) All waste generators shall pay user fees as specified in these Bye-laws.

(f) No waste generator shall throw , burn, or bury the solid waste generated by him on
streets, open public spaces outside his premises, or in the drain or water bodies.

(g) No dead animals or their remains to be thrown in any public places or any such place,
which creates any kind of pollution.

(h) If any person is found violating activities prohibited from doing so , fine charges shall
be collected from the offender by the Municipal Council.

10.2 Responsibility of Ward Sanitation Committee:—

(a) The Ward Sanitation Committee shall oversee the sanitation and cleanliness activities
in the ward.
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(b) The Ward Sanitation Committee shall act as a grievance redressal point on sanitation
issues at the ward level.

(c) The Ward Sanitation Committee shall have the power to impose a fine on any offender
and also have the power to waive penalties.

(d) The Ward Sanitation Committee will promote home composting, bio-gas
generation, and decentralized processing of waste at the community level, subject to control of
odour and maintenance of hygiene around the facility.

(e) The Ward Sanitation Committee will give a warning to any offenders of these Bye -
laws. After two warnings by the Ward Sanitation Committee or the Municipal Council, penalties
shall be collected from the violator as per the provisions of these Bye-laws.

10.3 Responsibility of the Municipal Council:—

(a) The Municipal Council shall , within its territorial area, be responsible for ensuring
daily and throughout the year a system of cleaning of all common roads, places, temporary
settlements, slums, areas, markets, its own parks , gardens, tourist spots , cemeteries and shall be
bound to collect the garbage from the nearest declared storage containers and transport it every day
to the final disposal point in closed vehicles for which the municipal authority may engage private
parties on contract or Public-Private Partnership mode , apart from its own permanent cleaning staff
and vehicles.

(b) The Municipal Council or the authorized agency engaged by the Municipal Council
shall provide and maintain suitable community bins on public roads or other public spaces.

(c) The Municipal Council, for the purpose of managing such sanitation activities in
decentralized and regular manners, shall designate one ward officer in every ward to supervise the
spots of containers, public toilets, community toilets or urinals in public places, transfer stations for
public garbage, landfill processing units, etc . for final disposal of the city 's garbage.

(d) The designated ward officer by the Municipal Council shall also be a member of the
concerned Ward Sanitation Committee which shall act as the first point of grievance redressal on
sanitation issues of the concerned ward and meet complaints of citizens on issues of sanitation.

(¢) The  Municipal Council  shall  facilitate  the  construction,  operation,
and maintenance of solid waste processing facilities and associated infrastructure on their own or
through any agency for optimum utilization of various components of solid waste adopting suitable
technology, including the technologies and the guidelines issued by the Ministry of Urban
Development from time to time and standards prescribed by the Central Pollution Control Board.

(f) The Municipal Council shall create awareness through Information, Education, and
Communication (IEC) campaigns and educate the waste generators on minimal generation of
waste, not to litter, reuse the waste to the extent possible, practice segregation of wet
biodegradable waste , dry recyclable and combustible waste and domestic hazardous waste
at source, wrap securely used sanitary waste as and when generated in a newspaper or suitable bio -
degradable wrapping material and place the same in the domestic bin meant for non -
biodegradable waste , and storage of segregated waste at source and payment of monthly
user fees .

(g) Chemical fertilizers shall be replaced by the use of compost in all parks and gardens
maintained by the Municipal Council and any other places within two years of notification.
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(h) Promote recycling initiatives by the informal waste recycling sector

(1) The Municipal Council shall make efforts to streamline and formalize Solid Waste
Management systems and endeavor that the informal sector workers in waste management (rag
pickers) are given priority to upgrade their work conditions and are enumerated and integrated
into the formal system of Solid Waste Management in cities.

(j) Ensure that the operator of a facility provides personal protection equipment including
uniforms, fluorescent jackets, hand gloves, raincoats, appropriate footwear, and masks to
all workers handling solid waste and that the same are used by the workforce .

(k) Ensure occupational safety of the Municipal Council's own staff and staff of the
outsourced agency involved in collection, transport, and handling waste by providing appropriate
and adequate personal protective equipment.

(I) In case of an accident at any solid waste processing or treatment or disposal facility or
landfill site, the officerin charge of the facility shall report to the Municipal
Council immediately, which shall review and issue instructions if any, to the in-charge of the
facility.

CHAPTER-VII : Prosecution & Penalties
11. Prosecution.—

I.  Prosecution can be made on violation of above said rules Under Municipal Solid
Waste Management rules, 2016, Himachal Pradesh Municipal Council Act, 1994
and Environmental Protection Act, 1986. Even the prosecution can be made on
the official/workers responsible for implementing so called services under the
above said Bye-laws if they are not performing their task or delaying their
responsibility to implement the services.

II.  Whoso ever contravenes the provision of above said Bye-laws shall be in addition
to the penalties already mentioned under any act/rules/laws/Bye—laws for time
being in force would be liable ford is connection of water supply, electricity and
other civic amenities and the Secretary of the Municipal Council may request the
competent authorities to withdraw any other services if granted in favour of
Institution/Commercial Establishment/person committing the offence.

12. Penalties.—

On the violation of above said municipal Bye-laws fixed penalties areas below :—

SI. No. Offense Description Penalty Amount
1. Littering by People of residential colony Rs. 500 per day
2. Open dumping by shopkeepers Rs. 1000 per day
3. Littering/open dumping by restaurants owners Rs. 2000 per day
4. Littering/open dumping by Hotel Owners Rs. 2000 per day
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S. Littering/open dumping by Industries Rs. 5000 per day

Street Vendor like fast-food, chat, ice-cream, juice corner] Rs. 250 per day

etc.
7. Open defecation/ urination in public place Rs. 590 per offence
committed
8. Disposal of dung in open space / public place Rs. 2000 per day
9. Disposal of construction & demolition waste in open Rs. 2000 per day

space/ road side/ public place by resident

Littering of waste like dung, construction &demolition
10. waste on road while transporting through private | Rs. 2000 per day
tractor/vehicle

Disposal of waste water from house in non-authorized

11. place Rs. 2000 per day

12. Disposal of sewer in non-authorized place Rs. 5000 per day
Not keeping of closed dust bins in adequate number &

13. quantity by owners mention from SI. No 2-6 Rs. 5000 per day
Spilling of Oil, Dust, water & other material by road

14. side Motor, Bike, Bicycle repair mechanics Rs. 1000 per day
Disposal of Skin, feather, blood, flash or any other

IS. material of animal(s) by shopkeeper Rs. 2000 per day

16. Ijlttermg by pet ammal§ like dogs, cow, etc. on road Rs. 1000 per day
side/open space/community place
Littering or disposal of waste in front of Marriage hall,

17. community place, exhibition hall, Mela ground Rs. 5000 per day

8. Encroachm.ent (?f Road for by Dhabas. or any other such Rs. 1000 per day
shop and disposing of waste on road side, open space

19. Encroachmer!t of . Road for by fruit, . vegetable local Rs. 250 per day
vendor and disposing of waste on road side, open space

20. Encroachment of Road Hair cutting salon and disposing Rs. 250 per day

of waste on road side, open space

Encroachment & Disposal of construction & demolition
21. waste in open space/ road side/ public place by Business | Rs. 5000 per day
man, shopkeepers

Disposal of waste by Private Nursing home/hospital,

22. o . . .
Clinics, Dispensaries on road side, open space

Rs. 5000 per day

23. Any Other Rs. 500 per day
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Non-Segregation of waste at source

Penalty Amount

Residents

Rs. 250 for first offence and Rs. 500 for second &

subsequent offences in a month

Shopkeepers

Rs. 500 for first offence and Rs. 1000 for second &

subsequent offences in a month

Restaurants owners

Rs. 1000 for first offence and Rs. 2000 for second

& subsequent offences in a month

Hotel Owners

Rs. 1500 for first offence and Rs. 2500 for second

& subsequent offences in a month

Industrial Establishment

Rs. 3000 for first offence and Rs. 5000 for second

& subsequent offences in a month

13. Repeal/Contradict.—

v" Once these Bye-laws come into force any other rules, Bye-laws, policy with regard to
this matter adopted by any ULB will be considered as disaffirm.

v" Any work done or scheme implemented under any previous Rules/Bye-laws will not
be impugning unless until it is just opposite or completely contrary to the action to be taken under

the above said Bye-laws.

Sd/-

Sr. Executive Officer,
Municipal Council Dalhousie,
Distt. Chamba (H.P.).

Office of the Sub-Divisional Officer (C) Una, District Una (H.P.)

NOTIFICATION

Dated, the 6th June, 2026

No.1056-SDM/SDK/UNA.—In exercise of powers conferred upon undersigned vide
Notification No. Rv. Stamp (F)6-1/2009-1V Shimla-171 002, dated 04-05-2021 issued by Principal
Secretary (Revenue) to the Government of Himachal Pradesh do hereby notify the market
rates/circle rates of land for each revenue Sub-Estate recommended by Naib Tehsildar, Mehatpur in
respect of Sub-Division Una for purposes of transaction of all kinds of land as per ANNEXURE-A for
the financial year ended 31-03-2026 which will be applicable w.e.f. 01-04-2026 to 31-03-2027.

Sd/-
Sub-Divisional Officer (C),
Una, District Una (H.P.).
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Circle Rates of Land in Area of Tehsil/Sub-Tehsil-Mehatpur Basdehra (ST) District Una,
Himachal Pradesh (Financial Year 2026-27)

SI. Village Per Category-I (0-100 mtr) Category-I1 (>100 mtr)
No. Unit
National State Other | National State Other
Highway | Highway | Road | Highway | Highway | Road
Road Road Road Road
1. | Ajouli- Square 0 2985 0 0 892 0
008301- Meters
008301
2. | Bangarh- Centiare 0 0 303 0 0 180
006201-
006201
3. | Basehra Square 0 0 3622 0 0 2143
Brahmna- Meters
100102-
100102
4. | Basdehra Square 0 0 2485 0 0 1559
Kandlal001 | Meters
01-100104
5. | Basdehra Square 0 0 1940 0 0 1526
Khas- Meters
100101-
100101
6. | Basdehra Square 0 0 2812 0 0 1750
Rajputan- Meters
100103-
100103
7. | Binnewal- Square 0 0 668 0 0 439
008501- Meters
008501
8. | Charatgarh | Square 0 0 1002 0 0 313
Lower- Meters
007102-
007102
9. | Charatgarh | Square 0 0 759 0 0 420
Upper- Meters
007101-
007101
10. | Chhatarpur- | Square 0 0 1679 0 0 594
008201- Meters
008201
11. | Chhatarpur | Square 0 0 1000 0 0 455
Dada- Meters
008202-
008202
12. | Fatehpur- Square 0 0 1204 0 0 510
006801- Meters
006801
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13.

Fatehwal-
006101-
006101

Centiare

0

0

222

0

127

14.

Jakhera-
006401-
006401

Centiare

1928

1023

390

312

15.

Jatpur-
100204-
100204

Square
Meters

3467

2264

1836

1268

16.

Khanpur-
007201-
007201

Square
Meters

483

134

17.

Lamlehra-
006601-
006601

Centiare

650

380

18.

Mahal
Airiya-
006509-
006509

Centiare

5472

590

19.

Mahal
Badehrs
Upnam
Dehlan-
006501-
006501

Square
Meters

1756

1305

20.

Mabhal
Bans
Bonsre-
006503-
006503

Square
Meters

793

452

21.

Mabhal
Lower
Badehar-
006505-
006505

Square
Meters

577

314

22.

Mabhal
Mahant-
006508-
006508

Centiare

470

294

23.

Mabhal
Uppar
Badehar-
006504-
006504

Square
Meters

773

325

24.

Mahal
Upper
Dehlan-
006502-
006502

Square
Meters

1756

1388

25.

Malukpur-
008401-
008401

Square
Meters

668

465
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26. | Mazara- Square 0 3325 1683 0 543 529
007901- Meters
007901

27. | Nangran- Square 0 0 1204 0 0 510
006701- Meters
006701

28. | Puna- Square 0 880 651 0 543 529
008101- Meters
008101

29. | Sanoli- Square 0 0 651 0 0 529
008001- Meters
008001

30. | Santoshgar- | Square 0 3156 1624 0 1836 1471
100201- Meters
100201

31. | Sasan- Square 0 0 911 0 0 247
007001- Meters
007001

32. | Takhatpur- Square 0 4867 1690 0 2000 1469
100206- Meters
100206

33. | Udheypur- Square 0 0 759 0 0 247
006901- Meters
006901

34. | Up Mahal Square 3546 0 2358 2537 0 422
Bedala- Meters
006001-
006001

35. | Up Mahal Centiare 0 2978 0 0 743 0
Bhatoli
College-
006003-
006003

36. | Up Mahal Square 0 0 1509 0 0 408
Chaukhyal- | Meters
006003-
006003

37. | Up Mahal Centiare 0 0 1110 0 0 569
Jarei
Mehatpur-
007402-
007402

38. | Up Mahal Centiare 0 0 682 0 0 347
Jhurowal-
006507-
006507

39. | Up Mahal Centiare 0 0 757 0 0 487
Kalsera-
007403-
007403
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40.

Up Mahal
Kasbati
Mehatpur-
007401-
007401

Centiare

13871

0

1070

9152

657

41.

Up Mahal
Lamian-
006002-
006002

Square
Meters

3574

2386

2531

1428

42.

Up Mahal
Lower
Bhatoli-
006302-
006302

Centiare

737

268

43.

Up Mahal
Majhilan-
006004-
006004

Square
Meters

1542

233

44.

Up Mahal
Pekhu Bela-
006506-
006506

Centiare

1267

141

45.

Up Mahal
Raipur
Jhikla-
007302-
007302

Centiare

578

325

46.

Up Mahal
Raipur
Uppar-
007301-
007301

Centiare

508

353

47.

Up Mahal
Uppar
Bhatoli-
006301-
006301

Square
Meters

720

266

48.

Up Mahal
Chabba
Nagar-
100203-
100203

Square
Meters

4364

2059

1984

1356

49.

Up Mohal
Jatpur
Swan-
100205-
100205

Square
Meters

3060

1023

50.

Up Mabhal
Nangran
Jhikla-
006702-
006702

Square
Meters

1204

233
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51. | Up Mohal Square 0 0 664 0 0 95
Satoshgarh Meters
Swan-
100202-
100202
Sd/-

Sub-Divisional Officer (Civil),
Una, Distt. Una (H.P.).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated the 6th July, 2026
No. HHC/Estt.3(410)/95-1.—03 days commuted leave on and w.ef 13-05-2026 to

15-05-2026, is hereby sanctioned, ex-post-facto, in favour of Shri Subhash Dhiman, Deputy
Registrar of this Registry.

Certified that Shri Subhash Dhiman has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Subhash Dhiman would have continued to officiate the same post of
Deputy Registrar but for his proceeding on leave.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Dated the 6th July, 2026

No. HHC/Estt.3(1048)/2020.—10 days earned leave on and w.ef. 17-05-2026 to

26-05-2026 is hereby sanctioned, ex-post facto, in favour of Sh. Gangesh Sood, Assistant Registrar
of this Registry.

Certified that Sh. Gangesh Sood, has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Sh. Gangesh Sood, would have continued to officiate the same post of
Assistant Registrar but for his proceeding on leave.

By order,
Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001

NOTIFICATION
Shimla, the 6th July, 2026
No. HHC/GAZ/14-387/2018.—Hon'ble the Chief Justice has been pleased to grant 15 days
paternity leave w.e.f. 06-07-2026 to 20-07-2026 with permission to prefix Sunday falling on
05-07-2026, in favour of Sh. Rahul, Civil Judge-cum-JMFC, Manali, H.P.

Certified that Sh. Rahul is likely to join the same post and at the same station from where he
proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Rahul would have continued to hold the post of Civil Judge-cum-
JMFC, Manali, H.P., but for his proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 6th July, 2026

No. HHC/Admn. 6(23)/74-XVIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Civil Judge-cum-CJM, Kullu as Drawing and Disbursing Officer in respect of the Court
of Civil Judge-cum-JMFC, Manali and also the Controlling Officer for the purpose of salary, T.A.
etc. in respect of Class II to IV establishments attached to the aforesaid Court under Major head
"2014 Administration of Justice" during the earned leave period of Sh. Rahul, Civil Judge-cum-
JMFC, Manali w.e.f. 06-07-2026 to 20-07-2026 with permission to prefix Sunday falling on
05-06-2026 or till he returns from leave.

By order,

Sd/-

Registrar General.

CAICCaRCGIT
et e |Wari—I

RMEe—02, 06 SIS, 2026

T : PG (THOTOTHO—1)U(3)—3 / 2025—1.—f2ATaeT U & IIoguTel, IRA & Il
@ 3T 309 b WR<JD RT UG UMK BT TANT B 8T AR fFAME U @l @l 3ART
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T WY ¥ FIfe [T9RT, GfEEed uRmed 9ag—1 & Sfdid Sefifis, Ju—dl HHarRal &
Tt @) ggfr iR Jar @ waf &1 fAfafid a9 & fog fafoRaa fam g9 € srerfa.—

1. 9 R uR®™.—(1) 39 el & Sfea Tm, wifie v afuare v
HATG— | ; YD, Ju—N HHATRAT B A/l 3R Far Bl e =739, 2026 % |

2. U M IeE (3-TToie), RAEd 9SS H UBRM & NG | Ygd 81T |

2. U @I AM, Ga 6T, THR0, dqAE MR T AT A Ug.—orT & gA
el # e srREE-1 # fafafde 2 |

3. W Wit & foQ emg— 18 W 45 aw:

Reg AY 9l fhy S e @fddal & forg SNt oy A, e emeR R gaa afaaal
AfRd, Ugel W B WHR B a1 H I AT B AR TR BRI

R I8 AR B QT R R g snaell 59 WU 7 Fgfad @ aRRg BT S1eie g B
B T B, I 98 I U deed R @1 T8 YR & eRor faftd omy H RifdrefieRer @1 aa
REGIRIE

R I8 AR fF SR Y A, e il /e Sioiadl /3= fUgsr @l 3R
FfdTAT & = U & v, 99 favaR da Rrfereiiexor fear S fSaar ff9red e IRaR
% HTEROT AT IR e (37aen) & 3fefiF oy ©

TR I AR W 6 T ufedd Haex Ml 9o W Marl & HHarRal ®f, S U gfedd
Jdex T 9o Wi Ferl & URMRYe Tod & 99y ufseid Adex /@ e
IMEH W Jd AR HHan) o, e Wl & oy oy M § U Rama srged & Sy
il IREN HHARET B e €| Vil Rawa, qenft ufds daex frmt /s et @
U HHAIRG BT e Tl sF1 Sl doedrq U Frml /@i Feril g1 Figad fbg 1y
g/fpr MU € R 9T ufee Adex FEl /R Frerl @ uRfie e & uzE
AT/ @maed MR @7 HaT # i wu ¥ srAford fhy v g/ fku T o |

fewor: e 9T & foy oMy A @7 0T 9 a¥ & Yo e | @l Syt R ug (Ugi)
3l JRAfd, Maed MM w- @& forg snfud far w2 ar FsErear &

S fasam T 2

4. A #qff Py oM aral el @ forg enfé =grem e srEdd.— BIg e
S 39 Al @ Ay Ao o1l H Sfeafad it i siEan(@) &R ey eEad o
Fxal g, foddt e W fFygfaa & forg um= gy

5. ¥ wdl oy WM drel Afkdl & forg sufda aie . feare yew @
wiedl, Al iR diferal &1 9 ok yey # e faRre qemeii 4 fygfaa & forg Sugear |

6. Uil fddl & forg Afde FEaN.— S 6 59 Fomi § dera g1 A
fafdee 2|

7. IRAEL—NN W A1 wR gN Fgad |afdd oo uRfYe e @ anie 9
R aR@er R Em—
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(i) e et —

(@) <1 99, e Ua a9 ¥ e Uil iR oafy @& ford favar fovar S |am,
ST e T faRiy aRRerfoal # @ik ol & faRaa & sifaferRaa oxa
AT |

(@) Yemaly, ARENdr SR g e iR §H19e R Wil | qRdten
SIDEERSUIN

(i) W= —a] T8 |

8. Wl B Ugfd.—80%, JeReyfa, fFafad smeR wr e wdt g~y 3 fFafddiexor adf
FIN

(@) 20% AhSHT MR W |
(e wforan g1 # <eIig 8 )

9. frafadfiexror A gl —Maffdieror & aegg 9 9dl, I WReR g1 g9 T3
Ol & T Afdpd ToiRTAl & AremH | o oAl QiR Sifg g # | @ g, o wefia
Ug & ®R UHISel & IR UR T&dl IR X (bdal Siid ¢l & Al H) Sl &) @& el
g

R g b v Ferafdiexor frefaRad ol & eregeds gvm—

() ¢ SR Sifg ¢ BT b ARGRI fUET | FAfba Fga aiksfe o Fgad
fepar T 8;

(i) MY 58 WRHR @ FEAld I ISR a1 Wigd Ual & [9%g @ T8 o |

10. M /ApsHe /WIMIARYT §RT Wl & foU I—U=Ifd & Aeg® 9 9dr
frfoRad erdl /evarel & reged=, 591 Ml 3 o o1 § FeiRa ufhar & orgar
CARSIIIF

) "r=fd & 91 A/l ¥ g R Fafa Fged 9 99 99R$ (U96) U H Bl T3
AR dcd 9d1, IfT dig &1, 39 Al # Jenfdfed darerd & foy, 39 od & s1egele g+t
& forg o | o SeEh, 6 wRe (W) vadt | dee Fgfad /g=fd, sl ofR ur=Ita e
D IUGH B JTAR I Bl Ifed Wb YA DI AUAT & U bl T ol

R S W AHA H RO By BTS i §RRE (AYE) U H U ol Adidia (e
IR WR &I T3 AT Afed, S Fafia Jar/Fgfad & SR # @) @ R W Sudad fAfde
Ul & HRU AR fPU S &1 9= & ST 8, d98 S aRks ) afdd e

Uait /U /Hre} H fOaR fhu S @ o |9 S iR fIaR aRd 999 S Ffdd 9 SR

R TG

W] ¥E AR b S Wl ygerRal @I, {5
A 99 @1 gATH ST AT AT UE b Wl
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W] I8 AR A1 & T&l Pz AR qATN WRd DI UeT3i & HROT UG Y S Ay
fraR & forg oM 81 S 2, 98 99 B Afdd W U U @ fER @ forg e

AHST IO/ FHs! ST9A |

WAL -3 IR & A<d B USRI U=l & forg 3fara 81 |qHs Qi Ifq
IR U A Y9 HFH © Sl MMUAHIA & aRE FIRA Jall § il o o7 iR o
ShIfdcgve omie BN waMa (Rode™ 3ffe da=d 39 fRamad ke AfF—caniidd
AfERTST) Sool, 1972 & FIW—3 & Iua=l & aFiq Wedl fHar Tar ® iR agel= aar o4
i v B a1 O vea—afdaia (Rorde™ offe do=ie 39 < fRdrdae uesr Saiidd |AfdRie)
Fool, 1985 & 1OH 3 & SUSHN & Savid Wl fhar T 81 iR Al axrgar o Ry Ty &l

() SN YR WRERY & T qWal 4 W ue R FRfa FYgda o 99 s Rke
(@Yd) I8 W ® T3 AR dcdf wal, Ifd o3 8, Addhid & oI ToEr # off o, afe
Jeef Fgfaa / ai=fa, S =@ & gedrq &R el iR U=l FrMl & Suesl & SR 6 T
of:

W] B 5 qed [Al B AU H N D ULEN] WARIRY b HoRdwd URWRE Rl
araRRafid <& |

1. FvmiE SRy SRR/ e afi—
(@) fommira s wfRe e

(@) R RIfiERer G ST RAR §RT FA9—999 TR TTed &I oY

12. adf &9 # o uRRefaal & fRame uew o da1 AT 9 WM fhar
ST —orar fafdr gRT emfera &1 |

13. A Wit & forg arffart smer.— &= dar a1 98 W Fgfea & forg apeft @1 wRa
BT RS BT AFER 2 |

14. A Wil fHy M a1 afdadl & forg et ser—el wdlt & A § ug W
Fgfaa &g o9 foiReq wRler iR /I1 aeiRe Wi I1 Hierd Wier a1 ARIRS aier &
IARIAT (\ARC) & SMER R fhar SIRAT 1 39 Wil &1 ¥R /urgdahd 3nfe, JenRefa, A
TST 1A A RN, THRYR AT 31 AT SHHRT / USRI §RT AR fHAT STRAT |

15. JARU.—¥ar H T, BAEd Uoe WAR GRT TR—FHF W
STTCRIT / ST ST /3 fUss avl iR 31 Uil & Afdaadl & o Jar H S7Rev &
Frad SN By T Al @ JfegE B |

16. fawri 9diemn.— < 81

17. RIS 9 &1 AfdR—ST8l T RAR B I8 T B B VAT BRAT S AT
THNE ®, 98 98, drol B faRad & srfafoiRad oxe, ik fRAMd uewr ol JaT ST &
e ¥, MY NI, 39 sl & fhlt Suew (Sueh) &7 fadl ot a1 afed (afaaal) @ gat
1 U (Ueh) P qrad, et B we |

3T T,

faa (Afrarera gemae) |
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FTFA-1
PHIHP faumT, Ffarer gemas Aar—1 T &F wemoer § = el &1 faavor—
H0 Fo | YT BT AW | Ug (Ua)) ffevor LRI g T B
CARRIEC)| T "IEI"
(1) (ii) (iif) (iv) (v) (vi)
1, gl | 20 @) | Ju— fearee uowr et | orde ug
Jard,  (Senfed )
4, 2022 & IIER,
Ug & IHIHHE H Aol
Joq g @1 ad
(&TR)—5.
A1
0 U BT A Wt @ g M Td g A=A
o
(i) (if) (i) (iv)
1. amgferfies | (%) 80% JenRerfa Al omeR | (@) mawasd Ivaai(Q):
W™ W owdl gmr 3T
fraficiaRor & 9ot gRT | () ol srgar ura fawafaene™
3 TS |

(@) 20% VPUSHS IR TR,
S H 9 e
Hafa oo # 5 9y @ et
AT eqan, Al drg 81, Fafd

fornt /feml /e § ®RiRa
g, U 9 ' WR, e,
fafad MR 9R WA 9o gy
a7 frRafydiexr & wdt gRT|

W] YE b WAl cEfie &
sl B WA zg  EfaRad
10-fdg IR & e A
SITUIT:

AR g d=mm—

verd, fgca, g, =gy, WA,
Y, e, TgH—eT 9ot

UTH Ud GUH—HDUSHS IR

argeff @1 URfME Wl &
T SUSll wd @l gl
HqITE H HYSR W Ticne
uq ergft d feEfoiad i
3aT B AMRE:

Tificgs A Tfa:
IS — 60 g Ufd e
8 — 60 vsg vfa A

HYSX TR IO e
ST — 35 ¥eg ufr fise
1 — 30 ¥g ufaq fAmie

Wy IE b IRME 9l & FH
et o1 fuiRa wfd w® =25
Jqar JFUSH H I fHAr v wwr H
vifees URIET ST BT BI:

W] I8 A fH el @1 uRfe
0t & IHg S 9uRl § ersfuT
qle S0l BT Bl

(if)
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fewoil: JveR @1 g% 10d fdg | Reg TE A1 fb S adeli gRS
% 9 39 TSR AT ST | AT & 99T FEiRd Ifd R
& ot Al & ufofeE |t 9w (RS stear &) A
FeiRT ofderd 9o gHRed e | eices wem <ol #R odr 8, S9
| | Jeoearq Rfad S oo & | FgRe o f[fyr 9 <7 af @ eafd
T Sl R ue Red gorm | & Wiay ga o197 Serevenef  fRl
&l | a1 SIS H W wificds wem Sl
FRA BRSO enwaeft aRfe s

1849

Sher
3
A
|
g

3
:
7
:

ATAR PSR H de WA

IJRE W Afgd dom 10+2
IO BT B

WR<] I8 A AKIAD  (@FThIRS)
feAraferal W @ 781 8RN |

[Authoritative English Text of this Department Notification No. Per (SAS-1)A(3)-3/2025-1 dated
06 -07-2026 as required under Clause(3) of Article 348 of the Constitution of India].

PERSONNEL DEPARTMENT
SECRETARIAT ADMINISTRATION SERVICES-I

NOTIFICATION
Shimla-2 6th July, 2026

No. Per (SAS-I)A(3)-3/2025-1.—In exercise of the powers conferred by proviso to Article
309 of the Constitution of India and in consultation with the Himachal Pradesh Public Service
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Commission, the Governor, Himachal Pradesh is pleased to make the following rules regulating the
method of recruitment and conditions of service of Steno Typist, Group-C employee of the
Department of Personnel, Secretariat Administration Services-I, namely:—

1. Short title and commencement .—(1) These rules may be called the Department of
Personnel, Secretariat Administration Services-I, (Recruitment and Conditions of Service of Steno
Typist, Group-C Employees) Rules, 2026.

(2) These rules shall come into force from the date of publication in the Rajpatra
(e-Gazette), Himachal Pradesh.

2. Nomenclature of post, cadre strength, classification, scale of pay and selection or
non selection post.—As specified in the SCHEDULE-I, annexed to these rules.

3.  Age for direct recruitment.—18 to 45 years:

Provided that the upper age limit for direct recruits will not be applicable to the candidates already
in service of the Government including those who have been appointed on adhoc basis:

Provided further that if a candidate appointed on adhoc basis had become over-age on the date he
was appointed as such, he shall not be eligible for any relaxation in the prescribed age-limit by
virtue of his such adhoc appointment:

Provided also that upper age limit is relaxable for Scheduled Castes/Scheduled Tribes/Other
Backward Classes and Other categories of persons to the extent permissible under the general or
special order(s) of the Himachal Pradesh Government:

Provided also that the employees of all the Public Sector Corporations and Autonomous Bodies
who happened to be Government Servant before absorption in Public Sector
Corporations/Autonomous Bodies at the time of initial constitution of such Corporations/
Autonomous Bodies shall be allowed age concession in direct recruitment as admissible to
Government servants. This concession will not, however, be admissible to such staff of the Public
Sector Corporations/Autonomous Bodies who were/are subsequently appointed by such
Corporation/ Autonomous Bodies and who are/were finally absorbed in the service of such
Corporations/Autonomous Bodies after initial constitution of the Public Sector Corporations/
Autonomous Bodies.

Note: Age limit for direct recruitment will be reckoned on the first day of the year in which the
Post(s) is/are advertised for inviting applications or notified to the Employment Exchanges
or as the case may be.

4. Essential educational and other qualification(s) required for direct recruit(s).—A
person shall be eligible for appointment to a post, possessing all the essential qualification(s) and
other qualifications as mentioned in SCHEDULE-II, annexed to these rules.

5. Desirable qualification(s) for direct recruit(s).—Knowledge of customs, manners
and dialects of Himachal Pradesh and suitability for appointment in the peculiar conditions
prevailing in the State shall be desirable qualification.

6. Educational qualification(s) for promotee(s).—As mentioned in the SCHEDULE-II,
annexed to these rules.
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7. Probation.—Person appointed either by direct recruitment or by promotion shall be on
probation from the date of his initial appointment as under:—

(i) Direct Recruitment:

(a) Two years subject to such further extension for a period not exceeding one
year as may be ordered by the competent authority in special circumstances
and reasons to be recorded in writing.

(b) No probation in case of appointment on tenure basis, re-employment after
superannuation and absorption.

(ii) Promotion: Not applicable.

8. Method(s) of recruitment.—(a) 80% by direct recruitment on a regular basis or
recruitment by regularization, as the case may be.

(b) 20% by secondment basis.
(Detailed procedure is indicated in SCHEDULE-II)

9. Method of regularisation.—Recruitment by way of regularisation shall be made,
from amongst the trainees and job trainees engaged through authorized agencies under the schemes
framed by the State Government, subject to their qualifying an efficiency bar test (in the case of Job
Trainee only) based on the work profile of the respective post:

Provided that such regularization shall be subject to the following conditions:—

(i) the trainees and job trainees have been engaged on a consolidated fixed
remuneration in Government Departments only;

(il)) the engagement was made against substantive or sanctioned posts, with the
concurrence of the State Government.

10. Conditions for recruitment by promotion/secondment/transfer.—The recruitment
by way of promotion shall be made in accordance with the procedure as laid down in SCHEDULE-
II, annexed to these rules, subject to the following conditions/exceptions;

() In all cases of promotion, the continuous adhoc service rendered in the feeder post if
any, prior to regular appointment to the post shall be taken into account towards the length of
service as prescribed in these rules for promotion subject to the conditions that the adhoc
appointment/ promotion in the feeder category had been made after following proper acceptable
process of selection in accordance with the provisions of Recruitment and Promotion Rules:

Provided that in all cases where a junior person becomes eligible for consideration by virtue of his
total length of service (including the service rendered on adhoc basis followed by regular
service/appointment) in the feeder post in view of the provisions referred to above, all persons
senior to him in the respective category/post/cadre shall be deemed to be eligible for consideration
and placed above the junior person in the field of consideration:

Provided further that all incumbents to be considered for promotion shall possess the minimum
qualifying service of at least three years’ or that prescribed in the Recruitment and Promotion Rules
for the post, whichever is less:
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Provided also that where a person becomes ineligible to be considered for promotion on account of
the requirements of the preceding proviso, the person(s) junior to him shall also be deemed to be
ineligible for consideration for such promotion.

Explanation: The last proviso shall not render the junior incumbents ineligible for consideration
for promotion if the senior ineligible persons happened to be Ex-servicemen who have
joined Armed Forces during the period of emergency and recruited under the provisions of rule-3
of Demobilized Armed Forces Personnel (Reservation of Vacancies in Himachal State Non-
Technical Services) Rules, 1972 and having been given the benefit of seniority thereunder or
recruited under the provisions of rule-3 of Ex-Servicemen (Reservation of Vacancies in the
Himachal Pradesh Technical Service) Rules, 1985 and having been given the benefit of seniority
thereunder.

(IT) Similarly, in all cases of confirmation, continuous adhoc service rendered on the feeder
post if any, prior to the regular appointment against such posts shall be taken into account towards
the length of service, if the adhoc appointment/promotion had been made after proper selection and
in accordance with the provision of the Recruitment and Promotion Rules:

Provided that inter-se-seniority as a result of confirmation after taking into account, adhoc service
rendered shall remain unchanged.

11. Departmental promotion committee/ confirmation committee.—

(a) Departmental Promotion Committee :—Not Applicable

(b) Departmental Confirmation Committee:—As may be constituted by the
Government from time to time.

12. Consultation of Himachal Pradesh Public Service Commission.—As required
under the Law.

13. Essential requirement for direct recruitment.—A candidate for appointment to any
service or post must be a Citizen of India.

14. Selection for appointment to the post by direct recruitment.—Selection for
appointment to the post in the case of direct recruitment shall be made on the basis of merit of
written examination and/or practical test or skill test or physical test, the standard/syllabus etc. will
be determined by the Himachal Pradesh Rajya Chayan Aayog Hamirpur/other recruiting agency/
authority, as the case may be.

15 Reservation.—The appointment to the service shall be subject to orders regarding
reservation in the service for Scheduled Castes/Scheduled Tribes/Other Backward Classes/other
categories of persons issued by the Himachal Pradesh Government from time to time.

16 Departmental examination.—Not applicable

17 Power to relax.—Where the State Govt. is of the opinion that it is necessary or
expedient to do so, it may, by order for reasons to be recorded in writing and in consultation with
the Himachal Pradesh Public Service Commission relax any of the provision(s) of these rules with
respect to any class or category of person(s) or post(s).

By order,
Secretary (SA).
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SCHEDULE-I

Statement showing details of post in the establishment of Department of Personnel, Secretariat
Administration Services-I

Sl Name of Number of | Classification Scale of Pay Selection/
No. Post post(s) Non
Selection
@ (i) (iii) (iv) ) (vi)
1. Steno Typist | 20 (Twenty) Group-C Level-5 of the pay | Non-selection

matrix attached with
time scale of the post,
as per H.P. Civil
Services (Revised Pay)
Rules, 2022.

SCHEDULE-II

SI. Name of Method of recruitment Educational and other
No. post qualification(s)
(1) (i) (111) (iv)
1. Steno (a) 80% by direct recruitment on a | (a) Essential Qualification(s):
Typist regular basis or recruitment by

regularisation, as the case may be. | (i) Bachelor’s Degree from a
recognized University.

(b) 20% on secondment basis,
amongst the Steno Typist having | (ii) Must possess the following

5 years of regular service or speed in short hand and typing
regular combined with the on computer in both languages
continuous adhoc service i.e. English and Hindi at the
rendered, if any in the grade, time of initial recruitment.

working in H.P. Government
Departments/Boards/Corporations, | Speed in Shorthand
failing which by direct recruitment | English 60 WPM
on regular basis or recruitment by | Hindi 60 WPM
regularization, as the case may be:
Speed in typing on computer
Provided further that for filling up | English 35 WPM

the posts of Steno Typist the Hindi 30 WPM:

following 10 point roster shall be Provided that at the time of initial

followed;
orHoweed recruitment the candidate shall have
Roster Catosor to pass shorthand test in either of the
point No gory language i.e. in Hindi or English at
Ist. 2nd, 3rd, | Direct the prescribed speed:
4th, 6th, 7th, | recruitment Provided further that the candidate
8th , 9th will have to pass typing test in both
5th & 10th Secpndment the languages at the time of initial
basis recruitment:
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Note:—The roster will be rotated | Provided also that the incumbent
after every 10th point till the | having passed shorthand test in one
representation to all categories | language, at the time of initial
is achieved upto the prescribed | recruitment at the prescribed speed,
percentages.  Thereafter,  the | shall have to pass the shorthand test
vacancy will be filled up from the | in second language, i.e. Hindi or
category which vacates the post. English, within a period of two years
from the date of appointment. The
appointment letter of the candidate
who does not qualify the shorthand
test in second language at the time of
initial recruitment shall contain the
specific condition that he/she shall
have to pass the test in short hand in
second language within a period of
two years and if he/she qualifies the
shorthand within the period of two
years he/she will be eligible to draw
his/her annual increment(s) from due
date and the candidate who qualifies
the said test after two years will be
eligible to draw his/her first
increment only from the date of
qualifying the prescribed test.

(iii) Should have the knowledge of
word processing in Computer as
prescribed by the recruiting
authority.

(iv) A candidate shall be eligible for
appointment, if he/she has
passed Matriculation and 10+2
from any School/Institution
situated ~ within Himachal
Pradesh:

Provided that this condition shall not
apply to Bonafied Himachalis.

g I[STd WIS HATEdl fgaa S, Sareioh, fRrem g (fRovo)
S W T gF A0 fhee T, Farl feee e diew e B1ed gaier, dedid

Setaioll, fterr =T (fRovo)

ERIEI

STH STl

a9 ——UTAT—u5 R ¥ GORIT IR $IAER |
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SWRIgd Uil 1 Sfelswde) ®l 3alad § WA—ua I BEIGd 59 AT & AT
W%ﬁ?ﬁﬂ%ﬁ?ﬁﬁﬂﬁﬂm%ﬁﬂ?ﬁﬂﬁ%ﬂwﬁlwwa—gwwa
YR BIS T TGl HEle] FhRIc] H HEl Tol &, olldbe Sd] Adbiaiad YH HeTel Fhricy,
UCIR g Seleloll H IAHI A/ SHdT URHT <dl Y31 29 M 93 BIaT &l & Sliid Tad & |
Rl goRil &I 1 |

59 IR H IR Sl Bl goIiRgT $edeR giod fhar S g b ureil @ gt 9
ST® O @& 9 @ gowi IR AR f B BIE IR/ TaRIS & Al 98 ST AT Jablercd
JFATERTENT DI AT H faId 16—07—2026 DI AT SHA Yd BIOR SMHR UAT YA Gl DRl
HHAT € | BIIOR 7 3T BT YA H UDHcRBI HRIATS! FHA H TS S BRD A9 GORI b AR
& S |

3ToT faieh 16—06—2026 BT HX BXIIER G HIER 37aTerd W STRI g3 |

AER | SATEIRT / —
TErId aHTEdl fadra soft,
Sorgroll, e =war (Rovo) |

9 3rgTeId AEdd qATEal woi Aoft, Sereion, Rrar = (Rovo)

8 MU gF 30 AR RiE g3 o s R, Mardl 7o, dediia sagiol, e =,
(fRowo) |

ERIE

JATH ST d

T — T3 R 99 oI IR S¥AER |

SRIGT Ul ¥ TNy &I IfaTad § UH—u= 3=y HRTSd §9 3™ & 1T
TR & b S8 fUdr &1 el 9 Irvs Rig § | aRIR el UM d=mdd g+, Jog YA
T JER FHTES H T o B, Afbd SHP Aerdrafd Y AETA <A, T UcAR g ggd H
I% fUar &1 M SIfs RHE g3 S9d g g3 H#8T Rig qo & Silfd Tad o | Rraa! gowil &
S |

59 G H IR ST BT IOkl 33dsR Grod fhar siar 8 & ureff & far &
I ORI IR Ife (AT B BIE IOR /YRS 81 Al 98 IAATAdT AT IDhTeAd ALERIER] B
JraTerd H 3l 20—07—2026 P AT SAY Yd BIGR 3ATHR 301 YaRTST Gol HRAT Fhdl o |
BIOR 9 31 & JRA H UHR®] HRIATE! FHA H g Sl PR A GORII & AR o &
STRIT |

3171 faie 20-06—2026 BT WX EXIER T HIER AaTeld A SR §aAT |

AER | FATEIRT / —
AEIS FHTEdT werd Sroft,
Soreroll, Rar =w=ar (Rovo) |
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A 9 dedideR, dedia deH, foam s9RyR (fRodo)

Sl gdIoT BR - fdudr gord< R8s, @8t WEr, Al Jusis, dedld Ara, e

FARYR (fRovo) |

ERIE

STH STAdAT

ST AT BR e fofa Rig, AsTa War, Aol 9usiE, dgdid Are, e
BIRYR (fBow0) 7 &I 04—07—2026 P $H BRI H Tb YRS U (Ha1 & o
Sk A R fhar g & withy &1 AW SreTd WTd "8I AN WA, Al AUSE,
Tedd e, el gRR # gdior AR fgar goraa Rig <o @ WReg 399 o o b
MR BTe, URAR qdhdl N H WIAT &1 M Jdivr HR fagar gefaa g g & | wiifan &
T & % 98 A AW S 2| wilRiAT o/ AW GO SRATaR BTG Al Heldl WIEr),
AIGT wuels, dediid Arad, Rar giRgR # wiieiar ou=r w9 wdivr R fdgar fera< R
EECIBINCIERINS

3d: $9 3IATR ERT M Sial &l Grad fhar orar & f6 afe e aafad &1 Swiad
WSk & A & SO FR IR Hls SoR Td UARIST & Al 98 JANTAdT AT il anid
05—08—2026 DI JAE 10.00 Iol HbTH dedlcl BT TG H BIIOR 7Tl BIdR AT IR

Ul B Ghdl 2| dnrg el & 91 fhdl fhd &1 TdRis Sifdel Fq™Id = 2R aor urffar &
IfA—UF WR A GO R eI D a3 URe dR QU SR |

UE SIATR HIBY ATl g AR BRIER I 377G [l 04—07—2026 DI STRI B3 |

AER | BRI / —
IR EAGERIS IR
dgdiiel e, RTer gRgR (fRovo) |

HAET U9 TewIeeR, dedrd A, forer sHRgR (fRovo)

s WX g g3 o¥ddl XM, Held Bls, AWl Sfdrel, dgdid A&, el gHRYR
(f2odo) |
CRIC|

SATH STl

3N ARa9 RHE g3 oeasl I, HeTd Bls, ISl Salls], dedlal e, [l s9RYR (fBodo)
T 3B 04—07—2026 BT $H BRI H T U5 Ud fohar & g umeft =1 orRiy foam
2 & urefl &1 9™ PITond A Held A gle, HIG Siorel, dediid Ara, e sHRgR H
ARG YF RGN GOl © IR A SN Ol [ MR drs, URAR el anfa # urell &1 4
AR 48 g3 RNl XM ol o | Uil &1 el © [ I8 Ml AW S8 © | urefl ouer AW o
oW PRATHR BITSIG Aled HETd s, Al Sfofrel, dgdiel e, e sHRgR # ureff s
M TRaq T g3 eh<) I PR A & |

3 9 SYASR §RT 3 SHaT & gfaa fhar omar & & afe foel Safdd & Swiad
il & AW B THE B IR PIg SoR UG UARIS & Al 9% IfATAdd IT qdhleldd daRig
05—08—2026 BT JAE 10.00 IoI B Tl BRI ARG H EIMOR IETAd BIdR UAT IR
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U H) Ahdl & dRg U & 97 ol fo &1 Tanrs @ifdel garad 9 8rem g ueft &
TRI—T3 TR M SOwi IR ATTeISH AR IR - 3 ST |

YT 3IATR AR T G WX EWIER ¥ 31l Q1% 04—07—2026 B SRI BT |

AER | BIETR / —
g d8IdIaNR,

dedie AR, [ g1RYR (fRovo) |

§ e dedieieR AEN U4 Werie gaedl 9o Sof, e,
agdiat e, forem gRyR (fRovo)

3T i{jﬂag 1 27—07—2026

s gol quU T Y AT, ARl #Ete Tdrd, Aol gUrd, dedid AaE, el

FARYR (fZovo) |
CEIE

SATH STl

v ——ureAT—uz a_1Y A geRI AN |

s gol U T Y AT, AR #ETe Tdrd, Aol gud, dedid Ak, el
TIRYR (fRodo) 71 fa=iis 03—07—2026 PI §H IM&TAd H T URAT-U= UK fbar 8 & Iq@r
MBI AT STl Tallel, Al golldd, dedrd Arad, e g4RYR, # go1 9ol &9l & UR]
3T S8 SHBT M ol quOT IAT ol & | Ui &1 ®e 2 5 I I 99 S & | et o/
ORI PRATHR BTG A bl i, Aol gATel, Tedd Aad, [ sHRgR H 3191 M

IST {UOT T &1 BRAMT AR & |

3d: 9 SYIBR §RT 3 SHal &l gfad fbar mar & & afe fhel Safdd o Swiad
il & A BT GO DR IR DS SolR Ud YaRTSl 8 Al I8 ATl AT qahleldd dRg U=iT
27—07—2026 T QIYSR 2.00 Tl HBM AR BIGR AGTAd BB AYAT IR UL PR Fhll o |
ARG U & 979 fHl {5 &1 TRt Pifdel G99 B ot ureff & wrefer-ua wRoAm
ORI N 3D QY UTRA B & QT |

U FIAER AMSR Q[T T N BRIER I Aol fHAh 03—07—2026 Pl SR 1T |

AER | AR / —
TeId AHTET UH o, AeH,
qedier AR, [ g9RYR (fRovo) |

¥ 3[aTd dedielaR AR Ud Werie gasdar g Sof, Are,
aedler e, e s9RgR (fRovo)

IR Qj?iag 1 27—07—2026

S TR d el g3 dRdd, ARl wera ddie, d@ien SiiE, el qee, e
FARYR (fRovo) |
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ERIE

SATH ST-d

g —urefAr-—uz aRIU 9M gowl aR |

S TR Fe Tl g3 dRdd, Al qetd gdie, d@ien oiie, dedid qeE, e
TIRYR (fRodo) 71 fa=Tis 03—07—2026 PI §H IM&TAd H T UrRAT-U= KA fbar 8 & IH@r
qM BRI AT STl g418, Aol 8T, dedla A, RTel gHRYR, H Uelad I< ol & U=
I T IABI M WRITH < I & o | Wil @1 e 8 I < AW A & & | e

3d ORI BRATHR BITSIT AT SIdbl I8, Ao BATd, qediel AR, [Tl BHIRYR H 37T 4
URITH g ST g9l PRaTT dTedT @ |

31d: 39 3IABR BRI MM SiFal &1 qfad fhar orar 2 f6 afe sy aafad &1 Swiad
il & A BT GO B IR DS SolR Ud YaRTSl 8l A1 I8 ATl AT qahleldd aRg u=iT
27—07—2026 Pl QU 2.00 dol JHM ARG BIOR F&TAd BIHR JUAT IoR UL B Fhall & |
TR Ul & 91 fhdl foe &1 TaRS difdel 99T 9 B8R o el & yrefHr—ua9 R 9

SO AR AALID Qe UIRT B & SE |

A FIAER AMER IMETAd T N BRIER I Ao fHAId 03—07—2026 P SR 11T |

AR | SATEIRT / —
TEIS FHTET gUH o), Arer,
qediet e, [ g19RYR (fRovo) |

In the Court of Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Jagdev Chand Sharma
Versus
General Public
Notice to General Public.

Jagdev Chand Sharma s/o Late Sh. Munshi Ram, r/o Village & P.O. Sathwin, Tehsil
Dhatwal at Bijhari, Distt. Hamirpur (H.P.) has applied in this office for the entry of his Date of
Birth which took place on 02-04-1970 but due to ignorance it could not be entered in the record of
Gram Panchayat Sathwin. In this regard, the applicant Jagdev Chand Sharma has submitted the
requisite documents mentioning his date of birth as 02-04-1970.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant i.e. 02-04-1970, they can either in person or
through counsel can file their objection before the undersigned within 30 days from the date of
publication of this notice, otherwise the matter shall be proceeded further accordingly.
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Issued under my hand and seal of the court on 02-07-2026.

Seal. Sd/-
Tehsildar-cum-Executive Magistrate,
Dhatwal at Bijhari, Distt. Hamirpur (H.P).

9 31QTed PBRI TSIRHRI, R Rerd war R, e =ik (fRowo)

HPbEHT THR 32 /2026 ARG ISR ARRG HFAT

ST GRTAT <dl g3 Wo S S T, a9 S[HER Bl HH, dgdid HarR, e

fe=iR (f2odo) - yTiT |
ERIR|

3 ST 9 W feddsg et -y |

TREITE SR GRT 13(3) S7H Ud JG USRI GRIY ST7H GSIhRT |

UE SREART A gHar <4l gE Wo S o AT, Mg 9 S[hER Biel BT, dgdrd
AR, fer fe=iR (fRovo) & e usiigs o1 Ud g Usiiarol (J&= fafdha i), e
PR & W9 | U g5 o | Wl SWIGd 4 ofaca—ud # Wd & o i Sife
13—01—1975 © 98 Al & PRUEY o-{ I IM v=ad Biel 1 & AfTed H ol -Tel
PRI FD! | T 1@ TS B BT R fHwar 2

31 HaTdd SRR WS @ o3 e usige o Ud Jg Uoiiarol, fofer fe=ik &
ARFOR R 8Y S UNAT & W B O [ BT UM dErdd Biel $W1 & Aferd d
USiIhRUT & ST UIRT ®R" | Ugel 3MH SHal @ ) fadeg Sfdaal 9 SoR/ TaRS U
PR BG SIABR BT YHTEH [HAT ST AP & | A 39 SIABR & ARYH | 3H Sl
T fedag Afddal o gioa fear Srar & 6 afe B @1 1 Swrda umiiar & 5= fafey
UM G BICT HHET, deld MaR @ Sfffeld § §of $-- IR dlg SOk d YaRISl & df 98 39
SYAER @ YBIIT B9 &I ARG F Udh A8 & AR 3IATelds IT gdhleldd AN ITaTeld H 8T
3MHR 31T SoR /TRl fobefl 1 Srifeas § e o) Adhar 2 | e @ 89 @ qrg fslr )
UHR BT SoR / TARTST Pifdel FTHRIT F BT |

IS feTd 03—07—2026 BT TN SRR T HIEx ITeTald I oI fhar 1T |

HIER | BETERT / —
PRGN TUSTRIBR],
frarR Rerd wa R, e fa=ik (fRovo) |

9 QT HRIGR IUSIRIGNI, FITel, desdia diran, forern fe=ik (f2ovo)

HDEH AT febv Hepe - BIGERCIRRE
703438 / 2026 S /G GSiIpROT 03—07—2026

HeheHT ¥
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S AT G 1 I SR, T g $10 A, dediel diTar, [ ik (fBovo)
e |

ERIEI

SICEVERI) REISEIE
v —o= dofiavor Rare # M gosil aR |

S S W g SN I BRe, a9 <o |, dedte e, e fE=R (fRovo)
T JHEEEN ® A § Ud SMeTa—UF UG b1 7 fOeH S o [ e &
BRYT UTH GaId AU & FRET SISl 3 g9l T8 BRAls 8, 3Ad dfedr SR o oy
01—07—1962 BT Sr=Tol UTH UARIA AU & S UG Hog USIRuT IMGRER H g6l drarl ared!
g

31d: 3 STABR §RT HAHHRYT &I Jrord fhar rem & b afe e &1 sl s el
AT 2 R BRI BT T AR 01—07—1962 BT USHHRYT UM YR AU & o9 Td qog
TofThRoT IVTRER § GOl BRI 3F STHAT Bl hlg AMURT 8 af 59 SIASR & YH1eE &f fafdr
20—07—2026 P MU JolR /UARTSl STAdT 3ffal IHTold- SR BB URJd IR Adhd & |
S IWI DIs W IoR /TORIS Blfdel FART 9 BET 9N FRAMER o fafY &5 3771 &
ey gIRd B A S |

IUE SIATR W FWIER 9 AR AT Boll 3 3MSl [Q1dh 19—06—2026 DI STRI T |

AR | FXARIRT / —
PRIBR] TUSTRIHN

AT A8l e,

Rrerr f=iR (RRovo) |

In the Court of Sh. Surjeet Singh, HAS, Registrar-cum-Sub-Divisional Magistrate, Padhar,
District Mandi (H.P.)

File No. 31/2026 Instd. on : 02-07-2026 Next date of hearing : 02-08-2026
In the Matter of :

1. Sh. Akshay Verma s/o Sh. Surender Kumar, Village Dalah, P.O. & Tehsil Padhar,
Distt. Mandi (H.P.).

2. Shikha d/o Sh. Hemant Kumar, V.P.O. Sunhi, Teshil Badoh, District Kangra H.P.
. .Petitioners/Applicants.

Versus
General Public

Application under section 8(4) H.P. marriage Registration Act, 1996.

Whereas, Sh. Akshay Verma s/o Sh. Surender Kumar, Village Dalah, P.O. & Tehsil Padhar,
Distt. Mandi (H.P.) & Shikha d/o Sh. Hemant Kumar, V.P.O. Sunhi, Teshil Badoh, District Kangra
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H.P. both the Petitioners have presented an application for the registration of marriage under
section 8(4) of H.P. Marriage Registration Act, 1996. As per application both applicants have
solemnized their marriage on 18-02-2018 according to Hindu rituals and customs but inadvertently
the marriage was not registered in Gram Panchayat Dalah. Both applicants have attained majority
at the time of marriage and do not fall under prohibited decree of relationship and requested to
issue order to local registrar Gram Panchayat Dalah to enter the marriage in marriage register of
Gram Panchayat Dalah.

Hence, this proclamation is hereby issued for the information of General Public that if any
persons have any objection in this regard may submit claim or objection in this court on or before
02-08-2026 at 10.00 A.M. personally or through an authorized agent failing which ex-parte
proceeding will be undertaken and appropriate order will be passed in the case.

Seal. Sd/-
(SURJEET SINGH, HAS),

Additional District Registrar-cum-Sub-Divisional,

Magistrate Padhar, Distt. Mandi (H.P.)

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Sh. Raju sharma s/o Sh. Brahm Dutt Sharma, r/o Ward No. 4, Satyanarayan Mohalla
Rampur, District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.
PUBLIC NOTICE/PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
daughter's name from "Mahima Vashisht" to "Mahima Sharma" in the records of Aadhar Card and
all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change his daughter's name as Mahima Sharma d/o Raju Sharma in place of
Mahima Vashisht d/o Rajinder Vashisht, they should appear before the undersigned on or before
31-07-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard, and name will be recorded accordingly.

Issued today on 01st day of July, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Sh. Kailash s/o Late Sh. Ganga Ram, r/o Village Ketu, P.O. Taklesh, Tehsil Rampur,
District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.
PUBLIC NOTICE/PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
son's name from "Bharav" to "Bhairav" in the records of the Aadhar Card and all other relevant
documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change his son's name as Bhairav s/o Sh. Kailash in place of Bharav s/o Sh.
Kailash, they should appear before the undersigned on or before 26-07-2026 either personally or
through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard, and name will be recorded accordingly.

Issued today on 27th day of the June, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).

In the Court of Addl. District Registrar of Marriage-cum-Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.)
In the matter of.—

1. Sh. Yaman Mittal s/o Sh. Subhash Mittal, aged 35 years, r/o Ward No. 3 Rampur, P.O.
and Tehsil Rampur, District Shimla, Himachal Pradesh

2. Smt. Deepika Shrail d/o Sh. Hans Raj, aged 34 years, r/o Village Ruwan, P.O.,
Bhadhawali, Tehsil Rampur, District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

Registration of Marriage under Section 8(4) of the H.P. Registration of Marriages Act,
1996
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Whereas, the above named applicants have made an application before me under section
8(4) of the H.P. Registration of Marriages Act, 1996 alongwith relevant records and affidavits
stating therein that they have solemnized their marriage on 08-12-2023 at Hotel Regency Nogli,
Rampur, Tehsil Rampur, District Shimla, Himachal Pradesh with prevailing rites and customs but
due to some un-avoidable circumstances it could not be entered in the records of Municipal Council
Rampur Bushahr, Tehsil Rampur, District Shimla, Himachal Pradesh.

And whereas, they have also stated that they were not aware of the laws for the registration
of marriage with the registrar of marriage and now, therefore, necessary orders of the registration of
their marriage be passed, so that their marriage could be registered by the concerned authority.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding the registration of marriage of above named applicants, they should appear
before the undersigned on or before 29th July, 2026 either personally or through their authorized
agent/pleader.

In the event of their failure to do so orders shall be passed ex-parte for the registration
of marriage without affording any further opportunity of being heard.

Issued today on 30th day of June, 2026 under my hand and seal of the court.

Seal. Sd/-
Addl. District Registrar of Marriage-cum-

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Executive Magistrate-cum-Naib Tehsildar, Kupvi, Tehsil Kupvi,
District Shimla (H.P.)

In the matter of :

Smt. Sheetal w/o Sh. Kanwar Singh, r/o Village Bawat, P.O. Dhar-Chandna, Tehsil Kupvi,
District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Proclamation Regarding correction of name and date of birth.

Whereas, Smt. Sheetal w/o Sh. Kanwar Singh, r/o Village Bawat, P.O. Dhar-Chandna,
Tehsil Kupvi, District Shimla (H.P.) has filed as application alongwith an affidavit before this
court.

The applicant has stated that the name of applicant son have been incorrectly recorded in his
Aadhar Card. However, as per the certificate and Panchayat records their correct name is recorded.

The detail of son are as under:-
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S1. No. | Name of the family Relationship with Wrong Name Correct Name
members applicant
1. MRIDUL SON MRUDHUL MRIDUL
CHAUHAN CHAUHAN

in accordance with the Birth Certificate issued by the Sub-Registrar (Births & Deaths)
Gram Panchayat Bawat, Tehsil Kupvi, District Shimla (H.P.).

Now, therefore, objections if any are invited from the general public with regard to the
correction of the name of the applicants son. Any person having any objection in this regard may
appear before the undersigned on or before 09-07-2026, either personally or through a duly
authorized agent or counsel. in case no obection is received within the stipulated period, the matter
shall be decided ex parte without any further opportunity of hearing, and the correction shall be
carried out accordingly.

Issued under my hand and seal of the court today the 03rd day of July, 2026.

Seal. Sd/-
Executive Magistrate-cum-Naib Tehsildar,
Kupvi, Tehsil Kupvi, District Shimla (H.P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
29/2026 30-06-2026 30-07-2026
Sh. Rajender Kumar s/o Sh. Krishan Chand, r/o Village Kokhari, P.O. Manjyat, Tehsil
Arki, District Solan, Himachal Pradesh .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Sh. Rajender Kumar s/o Sh. Krishan Chand, r/o Village Kokhari, P.O. Manjyat, Tehsil
Arki, District Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death
Registration Act, 1969 alongwith affidavits and other documents stating therein that his daughter
Pooja was bron on 17-07-2010 at Village Kokhari,, but her birth has not been entered in the records
of Gram Panchayat Deora, Tehsil Arki, District Solan, Himachal Pradesh as per the Non-
Availability Certificate No-10 issued by the Registrar, Birth and Death Registration, G.P. Deora,
Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed birth in respect of Pooja, may submit their
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objections in writing in this office on or before 30-07-2026 at 10.00 A.M. failing which no objection
will be entertained afterwards.

Given under my hand and seal of this office on 30th day of June, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

Before Sh. Jagpal Singh, Executive Magistrate, (Tehsildar), Kasauli,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision
08/2026 23-06-2026 23-07-2026

Smt. Sunita Devi w/o Sh. Som Nath, r/o Village Akanwali, Post Office Thana, Tehsil Badi,
District Solan (H.P.)-173 205 . .Applicant.

Versus

General Public . .Respondent.
Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Sunita Devi w/o Sh. Som Nath, r/o Village Akanwali, Post Office Thana, Tehsil Badi,
District Solan (H.P.)-173 205 has moved an application before the undersigned under section 13(3)
of Birth & Death Registration Act, 1969 alongwith affidavits and other documents stating therein
that she was born on 02-06-1977 at Village Basheel Mauja Dhar, Post Office Dhar Ki Ber, Tehsil
Kasauli, District Solan (H.P.) as per affidavit furnished by the applicant & relevant documents
attached in case file, but her date of birth could not registered in the record of Gram Panchayat Anji
Matla, Tehsil Kasauli, District Solan, H.P. within stipulated period.

Hence, she prayed for passing necessary orders to the Registrar, Births & Deaths
Registration, Gram Panchayat Anji Matla, for entering the same in the births and deaths records.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Smt. Sunita Devi d/o Sh.
Narayan Singh & Smt. Parwati Devi presently w/o Sh. Som Nath, may submit their objections in
writing in this court on or before 23-07-2026 at 10.00 A.M., failing which no objection will be
entertained after expiry of date.

Given under my hand and seal of the court on this 24th day of June, 2026.

Seal. Sd/-
(JAGPAL SINGH),

Executive Magistrate (Tehsildar),

Kasauli, District Solan (H.P.).
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Before Sh. Jagpal Singh, Executive Magistrate, (Tehsildar), Kasauli,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision
09/2026 23-06-2026 23-07-2026
Smt. Hem Lata d/o Sh. Nek Ram, r/o Village Gail (Koti), Post Office Jabli, Tehsil Kasauli,
District Solan (H.P.) . .Applicant.
Versus
General Public . .Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Hem Lata d/o Sh. Nek Ram, r/o Village Gail (Koti), Post Office Jabli, Tehsil Kasauli,
District Solan (H.P.) has moved an application before the undersigned under section 13(3) of Birth
& Death Registration Act, 1969 alongwith affidavits and other documents stating therein that she
was born on 11-10-1984 at Village Gail (Koti), Post Office Jabli, Tehsil Kasauli, District Solan
(H.P.) as per affidavit furnished by the applicant & relevant documents attached in case file, but her
date of birth could not registered in the record of Gram Panchayat Koti Nambh, Tehsil Kasauli,
District Solan, H.P. within stipulated period.

Hence, she prayed for passing necessary orders to the Registrar, Births & Deaths
Registration, Gram Panchayat Koti Nambh, for entering the same in the births and deaths records.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Smt. Hem Lata d/o Sh. Nek
Ram & Prem Devi, may submit their objections in writing in this court on or before 23-07-2026 at
10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 24th day of June, 2026.
Seal. Sd/-
(JAGPAL SINGH),

Executive Magistrate (Tehsildar),
Kasauli, District Solan (H.P.).

Before Sh. Jagpal Singh, Executive Magistrate, (Tehsildar), Kasauli,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision
10/2026 23-06-2026 23-07-2026

Smt. Surendra Devi w/o Sh. Roop Ram, r/o Village Kharog, Post Office Kanda, Tehsil
Kasauli, District Solan (H.P.)-173 209 . .Applicant.

Versus
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General Public . .Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Surendra Devi w/o Sh. Roop Ram, r/o Village Kharog, Post Office Kanda, Tehsil
Kasauli, District Solan (H.P.) has moved an application before the undersigned under section 13(3)
of Birth & Death Registration Act, 1969 alongwith affidavits and other documents stating therein
that she was born on 01-07-1975 at Village Shillar, Post Office Kanda, Tehsil Kasauli, District
Solan (H.P.) as per affidavit furnished by the applicant & relevant documents attached in case file,
but her date of birth could not registered in the record of Gram Panchayat Hurang, Tehsil Kasauli,
District Solan, H.P. within stipulated period.

Hence, she prayed for passing necessary orders to the Registrar, Births & Deaths
Registration, Gram Panchayat Hurang, for entering the same in the births and deaths records.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Smt. Surendra Devi d/o Sh.
Layak Ram & Amero Devi, Presently w/o Roop Ram may submit their objections in writing in this
court on or before 23-07-2026 at 10.00 A.M., failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 24th day of June, 2026.

Seal. Sd/-
(JAGPAL SINGH),

Executive Magistrate (Tehsildar),

Kasauli, District Solan (H.P.).

Before Sh. Jagpal Singh, Executive Magistrate, (Tehsildar), Kasauli,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision
11/2026 30-06-2026 30-07-2026
Smt. Billo Devi w/o Sh. Pappu, r/o Village Chakla, Post Office Narang, Tehsil Pachhad,
District Solan (H.P.) . .Applicant.
Versus
General Public . .Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Billo Devi w/o Sh. Pappu, r/o Village Chakla, Post Office Narang, Tehsil Pachhad,
District Solan (H.P.) has moved an application before the undersigned under section 13(3) of Birth
& Death Registration Act, 1969 alongwith affidavits and other documents stating therein that she
was born on 07-01-1965 at Village Bhaogri, Post Office Bandh Bhaogri, Tehsil Kasauli, District
Solan (H.P.) as per affidavit furnished by the applicant & relevant documents attached in case file,
but her date of birth could not registered in the record of Gram Panchayat Bhaogri, Tehsil Kasauli,
District Solan, H.P. within stipulated period.
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Hence, she prayed for passing necessary orders to the Registrar, Births & Deaths
Registration, Gram Panchayat Bhaogri, for entering the same in the births and deaths records.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Smt. Billo Devi d/o Sh. Shibu
Ram & Smt. Shibi Devi, Presently w/o Sh. Pappu Ram, may submit their objections in writing in
this court on or before 30-07-2026 at 10.00 A.M., failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on 30th day of June, 2026.

Seal. Sd/-
(JAGPAL SINGH),

Executive Magistrate (Tehsildar),

Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer, Kasauli,
District Solan, Himachal Pradesh

1. Sh. Amit Kumar aged 31 years D.O.B. 04-07-1994, s/o Sh. Durga Ram, r/o Village
Uparla Baroh, P.O. Jagjitnagar, Tehsil Kasauli, Distt. Solan (H.P.).

2. Ms. Anita Aged 23 years D.O.B. 10-03-2002 d/o Sh. Prem Singh, r/o V.P.O. Kunihar,
Tehsil Arki, Distt. Solan (H.P.).

Versus

General Public
Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Amit Kumar aged 31 years D.O.B. 04-07-1994, s/o Sh. Durga Ram, r/o Village
Uparla Baroh, P.O. Jagjitnagar, Tehsil Kasauli, Distt. Solan (H.P.) (Bride groom) and Ms. Anita
Aged 23 years D.O.B. 10-03-2002 d/o Sh. Prem Singh, r/o V.P.O. Kunihar, Tehsil Arki, Distt.
Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The
applicants have further declared in their affidavits dated 23-04-2026 that they have solemnized
their marriage with each other on 05-02-2026. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard should reach this court on or before 03-08-2026, failing which the marriage shall be got
registered as per the provisions of the law.

Issued on 03-07-2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-

Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).
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CHANGE OF NAME

I, Vijay Giri s/o Sh. Padam Singh, Village Arshal, Darbar Balsan (52), P.O. Dehabalson,
Distt. Shimla (H.P.)-171 220 do hereby declare that I have changed my minor daughter’s name
from Sejal (Old Name) to Sejal Giri (New Name). All concerned please may note.

VIJAY GIRI

s/o Sh. Padam Singh,

Village Arshal, Darbar Balsan (52),

P.O. Dehabalson, Distt. Shimla (H.P.)-171 220.

CHANGE OF NAME

I, Anantika Gulati aged 37 years d/o Sh. Harpreet Singh Gulati, r/o Simla The, Village
Upper Bharari, Up-Mohal Dudhali II, P.O. Bharari, Tehsil & Distt. Shimla (H.P.) (Aadhar Card
No. 9975 3169 0542) do hereby solemnly affirm and declare that I have changed my name from
Anantika Gulati to Anantika Gulati Roy. All concerned please may note.

ANANTIKA GULATI

d/o Sh. Harpreet Singh Gulati,

r/o Simla The, Village Upper Bharari,
Up-Mohal Dudhali 1l, P.O. Bharari,
Tehsil & Distt. Shimla (H.P.).

CHANGE OF NAME

I, Amar Singh s/o Sh. Jhalu Ram, V.P.O. Kulag, Kulag (156), P.O. Kulag, Distt. Shimla
(H.P.)-171 217 do hereby declare that I have changed my minor daughter’s name from Divyanshi
(Old Name) to Deepanshi (New Name). All concerned please may note.

AMAR SINGH

s/o Sh. Jhalu Ram,

V.P.O. Kulag, Kulag (156), P.O. Kulag,
Distt. Shimla (H.P.)-171 217.

CHANGE OF NAME

I, Kajol w/o Sh. Nikhil, r/o Vill. Kaneora, P.O. Kansakoti, Tehsil Rohru, Distt. Shimla
(H.P.) declare that my name is wrongly mentioned as Kajal in my Aadhar Card No. 3142 8723
1847. Therefore, it should be changed to Kajol in my Aadhar Card. Note the relevant information.

KAJOL

w/o Sh. Nikhil,

r/o Vill. Kaneora, P.O. Kansakoti,
Tehsil Rohru, Distt. Shimla (H.P.).
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CORRECTION OF NAME

I, Vinay Kumar s/o Sh. Madan Singh, r/o Vill. Shilla, P.O. Bharai, Tehsil & Distt. Kullu
(H.P.) declare that my name is wrongly entered as Vinod Kumar in my Aadhar Card. Now, I intend
to correct my name as Vinay Kumar in my Aadhar Card. Concerned note it.

VINAY KUMAR

s/o Sh. Madan Singh,

r/o Vill. Shilla, P.O. Bharai,
Tehsil & Distt. Kullu (H.P.).

CHANGE OF NAME

I, Vinod Kumar s/o Sh. Jyoti Dutt, r/o Village & P.O. Mehandobag, Tehsil Pachhad, Distt.
Sirmaur (H.P.) have changed my daughter’s name from Baby Two of Sapna Devi to Aarohi
Sharma for all future purposes. Please all concerned note it.

VINOD KUMAR

s/o Sh. Jyoti Dutt,

r/o Village & P.O. Mehandobag,
Tehsil Pachhad, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Bishamber Singh s/o Sh. Misru, r/o Vill. Sainji, P.O. Samoli, Tehsil Rohru, Distt. Shimla
(H.P.) declare that my son’s name is wrongly mentioned as Kaka in his Aadhar Card No. 2734

8100 9616. Therefore, it should be changed to Shivansh in his Aadhar Card. Note the relevant
information.

BISHAMBER SINGH

s/0 Sh. Misru,

r/o Vill. Sainji, P.O. Samoli,
Tehsil Rohru, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Sherab Wangyal s/o Sh. Tsewang Lhundup, r/o Tibetan Bonpo Ministry Dolonji, Kotla,
Panjola (365), P.O. Panjola, Distt. Sirmaur (H.P.)-173 223 declare that I have changed my name
from Sherab Wangyal to Sherap Wangyal. All concerned please may note.

SHERAB WANGYAL

s/o Sh. Tsewang Lhundup,

r/o Tibetan Bonpo Ministry Dolonyji,

Kotla, Panjola (365), P.O. Panjola, Distt. Sirmaur (H.P.)-173 223.
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CHANGE OF NAME

I, Babita w/o Sh. Sanjeev, r/o Vill. Khangta, P.O. Tikkar, Tehsil Tikkar, Distt. Shimla
(H.P.)-171 203 declare that I have changed my daughter’s name from Baby One of Babita
(Previous Name) to Aradhya Chauhan (New Name). All concerned please may note.

BABITA

w/o Sh. Sanjeev,

r/o Vill. Khangta, P.O. Tikkar,

Tehsil Tikkar, Distt. Shimla (H.P.)-171 203.

CHANGE OF NAME

I, Sidharth Ranot s/o Sh. Balwant Singh, r/o Village Padehr, P.O. Ballah, Tehsil Palampur,
Distt. Kangra (H.P.) declare that I have changed my name from Sidharth to Sidharth Ranot. I shall
be known as Sidharth Ranot for all purposes in future. All concerned please note.

SIDHARTH RANOT

s/o Sh. Balwant Singh,

r/0 Village Padehr, P.O. Ballah,
Tehsil Palampur, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Neeta Devi w/o Sh. Vinod Kumar, r/o Village Jharouta, P.O. Holi, R.F. Sutkar,
Sub-Tehsil Holi, Distt. Chamba (H.P.) declare that in my Aadhar Card bearing No. 5187 7596
1232, my name is wrongly entered as Anita Devi. Whereas, my correct name is Neeta Devi. I shall
be known as Neeta Devi for all purposes in future. All concerned please note.

NEETA DEVI

w/o Sh. Vinod Kumar,

r/o Village Jharouta, P.O. Holi, R.F. Sutkar,
Sub-Tehsil Holi, Distt. Chamba (H.P.).

CHANGE OF NAME

I, Parshatom Ram s/o Sh. Inder Singh, r/o Village Bhatera, P.O. Jol Lambri, Tehsil
Sujanpur, Distt. Hamirpur (H.P.) declare that I have changed my name from Purshotam Ram to

Parshatom Ram. I shall be known as Parshatom Ram for all purposes in future. All concerned
please note.

PARSHATOM RAM

s/o Sh. Inder Singh,

r/o Village Bhatera, P.O. Jol Lambri,
Tehsil Sujanpur, Distt. Hamirpur (H.P.).
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CHANGE OF NAME

I, Karam Deen s/o Sh. Khair Deen, r/o Village Seri, Post Office & Tehsil Nalagarh, Distt.
Solan (H.P.) do hereby solemnly affirm that [ have changed the name of my daughter from Rashma
to Reshma. Her name is also recorded as Reshma in her Aadhar Card. Therefore, in the future my
daughter shall be known by the name Reshma. Kindly make the necessary note in the relevant
records.

KARAM DEEN

s/o Sh. Khair Deen,

r/o Village Seri,

Post Office & Tehsil Nalagarh,
Distt. Solan (H.P.).

CHANGE OF NAME

I, Sejal Laktta d/o Sh. Subhash Laktta, r/o Village Nahal, P.O. Pujarli No.-2, Tehsil Rohru,
Distt. Shimla (H.P.) declare that my name is wrongly mentioned as Sehjal in my Aadhar Card No.
7475 7914 3999. Therefore, it should be changed to Sejal Laktta in my Aadhar Card. Note the
relevant information.

SEJAL LAKTTA

d/o Sh. Subhash Laktta,

r/o Village Nahal, P.O. Pujarli No.-2,
Tehsil Rohru, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Tara Chand s/o Sh. Uttam Ram, V.P.O. Thachi, Tehsil Balichowki, Distt. Mandi (H.P.)
declare that my son's name is wrongly entered as Gehar Singh in his Aadhar Card. Now, I intend to
correct my son's name as Geeru Ram in Aadhar Card. Concerned note it.

TARA CHAND

s/o Sh. Uttam Ram,

V.P.O. Thachi,

Tehsil Balichowki, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Chetan s/o Sh. Ram Lal, V.P.O. Khangteri, Tehsil Rohru, Distt. Shimla (H.P.) declare that
name of my son Utkarash is wrongly mentioned as Baby one of Meenakshi in his Aadhar Card.
Therefore, it should be changed to Utkarsh in his Aadhar Card. All concerned please may note.

CHETAN

s/o Sh. Ram Lal,

V.P.O. Khangteri,

Tehsil Rohru, Distt. Shimla (H.P.).
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CHANGE OF NAME

I, Harminder Mehta s/o Sh. Surender Singh, r/o Village & P.O. Bhogpur (73), Tehsil
Nalagarh, Distt Solan (H.P.) hereby declare that my correct name is Harminder Mehta, as recorded
in my birth certificate and other documents. However, my name has been erroneously recorded as
Harvinder Mehta in my Aadhar Card and it needs to be corrected to Harminder Mehta. Please take
note of this.

HARMINDER MEHTA

s/o0 Sh. Surender Singh,

r/o Village & P.O. Bhogpur (73),
Tehsil Nalagarh, Distt Solan (H.P.).

CORRECTION OF NAME

I, Salma Devi w/o Sh. Jatinder Kumar, Village Kolla Balla, P.O. Tatwani, Tehsil Shahpur,
Distt. Kangra (H.P.) declare that my minor daughter's name is wrongly recorded as "Ganshika" in
Aadhar Card. Her correct name is "Ganishka". She shall be known as Ganishka for all purposes. All
concerned please note.

SALMA DEVI

w/o Sh. Jatinder Kumar,

Village Kolla Balla, P.O. Tatwani,
Tehsil Shahpur, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Maya Devi w/o Sh. Hariom, r/o Village Jakhrora, P.O. Pratha, Tehsil Kasauli, Distt.
Solan (H.P.)-173 220 declare that I have changed my name from "Maya Devi" to Ram Murti.
Please note all concerned for further.

MAYA DEVI

w/o Sh. Hariom,

r/o Village Jakhrora, P.O. Pratha,

Tehsil Kasauli, Distt. Solan (H.P.)-173 220.

CHANGE OF NAME

I, Saroj Kumari age 26 years w/o Charno Ram, Village Rambho, P.O. Darwin, Tehsil
Chamba, Darwin (70), Chamba, Himachal Pradesh-176 311 declare that I have changed my minor
son's name from Arsh Thakur (old name) to Aarav Kapoor (new name). All concerned please may
note.

SAROJ KUMARI

w/o Charno Ram,

Village Rambho, P.O. Darwin,

Tehsil Chamba, Darwin (70),
Chamba, Himachal Pradesh-176 311.
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CHANGE OF NAME

I, Najeer Alim s/o Walideen, Tehsil Nahan, Bheron (146), P.O. Matar, Distt. Sirmaur,
Himachal Pradesh-173 001 do hereby declare that I have changed my minor daughter's name from
Tamana (old name) to Tamanya (new name). All concerned please may note.

NAJEER ALIM

s/o Walideen,

Tehsil Nahan, Bheron (146),
P.O. Matar, Distt. Sirmaur,
Himachal Pradesh-173 001.

CHANGE OF NAME

I, Vishnu Giri (new name) w/o Vijay Giri, Village Arshal, Darbar Balsan (52), P.O.
Dehabalson, Distt. Shimla, Himachal Pradesh-171 220 declare that I have changed my name from
Vishnu Devi (old name) to Vishnu Giri (new name). All concerned please may note.

VISHNU GIRI

w/o Vijay Giri,

Village Arshal, Darbar Balsan (52),
P.O. Dehabalson, Distt. Shimla,
Himachal Pradesh-171 220.

CHANGE OF NAME

I, Vijay Giri s/o Padam Singh, Village Arshal, Darbar Balsan (52), P.O. Dehabalson, Distt.
Shimla, Himachal Pradesh-171 220 declare that I have changed my minor son's name from Shivam
(old name) to Shivam Giri (new name). All concerned please may notice.

VIJAY GIRI

s/o Padam Singh,

Village Arshal, Darbar Balsan (52),
P.O. Dehabalson, Distt. Shimla,
Himachal Pradesh-171 220.

CHANGE OF NAME

I, Vijay Giri s/o Padam Singh, Village Arshal, Darbar Balsan (52), P.O. Dehabalson, Distt.
Shimla, Himachal Pradesh-171 220 do hereby declare that I have changed my minor daughter's
name from Pranjal (old name) to Pranjal Giri (new name). All concerned please may note.

VIJAY GIRI

s/o Padam Singh,

Village Arshal, Darbar Balsan (52),
P.O. Dehabalson, Distt. Shimla,
Himachal Pradesh-171 220.
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CHANGE OF NAME

I, Nazar Lal Suman s/o Rattan Dass, Kori Mohli (94), Shimla, Himachal Pradesh-171 202
declare that I have changed my minor son's name from Himanshu Suman (old name) to Himanshul
Suman (new name). All concerned please note.

NAZAR LAL SUMAN

s/o Rattan Dass,

Kori Mohli (94), Shimla,
Himachal Pradesh-171 202.

CHANGE OF NAME

I, Tekendra Budha (new name) s/o Paile Budha, Shoshan (89), P.O. Garog, Distt. Shimla,
Himachal Pradesh-171 202 declare that I have changed my name from Tekender Budha (old name)
to Tekendra Budha (new name). All concerned please may note.

TEKENDRA BUDHA

s/o Paile Budha,

Shoshan (89), P.O. Garog,

Distt. Shimla, Himachal Pradesh-171 202.
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